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LOK SABHA DEBATES

LOK SABHA

Tuesday, March 4, 1997/Phalguna 13, 1918 (Saka)
(The Lok Sabha met at Eleven of the Clock)
[MR. Speaker in the Chair)

ORAL ANSWERS TO QUESTIONS
[Translation]
Subsidy for Transportation of Foodgrains

+
*142. SHRIMATI SHEELA GAUTAM :
SHRIMATI BHAVNABEN DEVRAJ BHAI
CHIKHALIA :

Will the Minister of FOOD be pleased to state :

(a) whether any scheme to provide subsidy for the
transportation of the foodgrains for the Public Distribution
System is under consideration of the Government;

(b) if so, the subsidy proposed to be provided to various
States for the purpose, State-wise; and

(c) if not, the reasons therefor ?

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES, CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV) : (a)
to (c) A statement is being placed on the Table of the
House.

Statement

(a) to (c) Under the Hill Transport Subsidy Scheme of
the Central Government in operation since 1.8.1975, the
road transportation cost of foodgrains from FCI's base supply
depots to the Principal Distribution Centres (PDC) is
reimbursed to the States. This scheme is applicable to
predominantly hilly states namely, Arunachal Pradesh,
Himachal Pradesh, Jammu & Kashmir, Manipur, Meghalaya,
Nagaland, Mizoram, Sikkim and Tripura.

Transport charges for movement of foodgrains from
the main land to the UTs of Andaman & Nicobar Islands
and Lakshadweep are also reimbursed by the Government.

The main purpose of these scheme is to compensate
for comparatively higher transportation costs of foodgrains
in these States.

Apart from these, there is no other scheme—existing
or under consideration—to provide subsidy on transportation
of foodgrains for the Public Distribution System.

SHRIMAT! SHEELA GAUTAM : Mr. Speaker, Sir, as
per the reply given by the hon. Minister no scheme is
prevalent or under consideration with the Government to
provide subsidy for transportation of foodgrains. The United

Front Government proclaims to be supporter of poor but the
information laid on the table of the House and the ambiguous
reply given reveals that it is not doing this actually.

As per the information given, such a scheme has been
launched for Arunachal Pradesh, Himachal Pradesh,
Manipur, Meghalaya, Nagaland, Mizoram, Tripura and
Sikkim,  would like to know as to whether the Government
will launch a scheme for providing subsidy on transportation
of foodgrain in Nainital, Aimorah, Pauri Garhwal and Tehri
etc., the hilly areas of Uttar Pradesh.

SHRI DEVENDRA PRASAD YADAV : Mr. Speaker,
Sir, perhaps the hon. Member has not read the reply
carefully. | have not stated that no such scheme is prevalent
at present. In your question you wanted to know as to
whether any scheme is under consideration with the
Government. My negative reply was for this question. ! would
like to tell that since 1.8.1975 Hilly State Transport Subsidy
Scheme has been enforced. Under this scheme only those
states are given subsidy which are predominently hilly state
and not for hilly areas. It may be clear to you now. This
scheme is for pre-dominantly hilly states which consists of
at least 51 percent hilly areas. There are nine such states
in the country.

SHRIMATI SHEELA GAUTAM : Mr. Speaker, Sir, | am
not fully satisfied with the reply given by hon. Minister but
relieved to some extent. With this reply what | can make out
is that this scheme will be implemented in the hilly areas of
Uttar Pradesh when this would be accorded the status of a
fulfledged state Uttarakhand.

Mr. Speaker, Sir, since long the Government has been
providing subsidy to the hilly states for transportation of the
foodgrains but it has not mentioned as to whether Union
territories are given that or not ? Whether the hon. Minister
will clarify it and give details of the subsidy given to Union
territories during the last two years ?

(b) Will the hon. Minister see the last line of para two
of the reply given which says that there is no such scheme
to provide subsidy. It has been stated that expenditure
incurred on transportation of foodgrains in such states are
reimbursed by the Central Government. These two
contradictory statements have been made in the reply.
Please clarity it that which part is actually correct.

SHRI DEVENDRA PRASAD YADAV : Mr. Speaker,
Sir, this scheme is being implemented in nine states. In
view of it hon. Member has rightly asked as to whether this
scheme is being implemented in Union territories also ? |
would like to tell that it is being implemented in two Union
territories namely Andaman and Nicobar Island and
Lakshadweep. She has asked for details of subsidy during
last two years. | would like to state that as per the revised
estimates so far Rs. 23 lakh have been given as subsidy to
these two Union territories for transportation of foodgrains.
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In total during 1995-96 Rs. 28 crore 89 lakh and in
1996-97 Rs. 31 crore 67 lakh were given as subsidy for
this purpose. These two Union territories are included
therein.

SHRIMATI BHAVNABEN DEVRAJ BHAI CHIKHALIA :
Mr. Speaker, Sir, | do not find the reply given to the question
of Shrimati Sheela Gautam complete. Just now you have
told that this scheme is in vogue since 1.8.75. Do you not
find it necessary to revise this scheme which has been
introduced 22 years back in 1975. What will be its impact
on other states. In the last paragraph it has stated that
except it, neither any such scheme for providing subsidy for
transportation of foodgrain for PDS is being implemented
nor is under consideration. Sir, through you | would like to
know as to whether any such scheme is proposed to be
taken up now after 21 or 22 years.

SHRI DEVENDRA PRASAD YADAV : The purpose of
this scheme was to provide essential commodities at
cheaper rates in all the hilly states. The Government of
India is bearing this expenditure for providing foodgrains
like rice and wheat to hilly population which is deprived of
this tacility. The hon. Member has asked whether proposal
of any such scheme is under consideration. You can give
it in writing, while reading the reply | also felt that hilly
states have been covered under it but the hilly areas
...(Interruptions)

SHRIMATI SHEELA GAUTAM : Whether it is Uttar
Pradesh.

SHRIMATI BHAVNABEN DEVRAJ BHAI CHIKHALIA :
Do you propose to formulate any such scheme for hilly
areas.

MR. SPEAKER : He is saying that.
[English]
He is going to give a good reply.
[Translation]

SHRI DEVENDRA PRASAD YADAV : | would like to
make a submission that | felt that these hilly areas may be
left due to financial constraints. This Government is
committed to welfare of poor therefore | would like to say
that a survey will be conducted for this purpose for the
remaining hilly areas and it will be reviewed.

[English]

MR. SPEAKER : Very good. After this | do not think
that there is any supplementary left. | will go to the next
Question No. 143.

...(Interruptions)
[Translation]

MR. SPEAKER : What more can be asked after such
a good reply.

...(Interruptions)

4 MARCH, 1997

to Questions 4

[English)

MR. SPEAKER : No, no. He has said that he was
going to consider the other areas also. What else is left ?

[Translation]
SHRI SHATRUGHAN PRASAD SINGH : Mr. Speaker...
MR. SPEAKER : You should give notice for it.
[English]

PROF. P.J. KURIEN : Sir, please give me a chance.
(Interruptions)

MR. SPEAKER : Prof. Kurien, | have gone to the next
question. You have also been a Minister earlier.

...(Interruptions)
Seizure of Sal and Teak Wood

*143. SHRI JANG BAHADUR SINGH PATEL : Will the
Minister of ENVIRONMENT AND FORESTS be pleased to
state :

(a) whether the U.P. Forest Department had got crores
of rupees worth of Khair, Sal and Teak wood seized from
Haryana, Delhi, Himachal Pradesh and some other major
towns in the state sometime in the past; '

(b) if so, the details thereof and the action taken by the
Government in the matter;

(c) whether the Supreme Court has recently banned
the cutting of trees in the forests all over the country; and

(d) if so, the measures proposed to be taken to
implement the Court’s order in all the States ?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (PROF. SAIFUDDIN
SOZ): (a) Yes sir, The Uttar Pradesh Forest Department
has seized Khair, Sal and other miscellaneous timber from
districts‘bordering Haryana and Delhi in May—June 1996.

(b) In all, about 76 cubic metre Khair, and a small
quantity of Sal and miscellaneous wood was recovered.
The market value of the seized material is estimated around
Rs. 12,47,700. Two cases have been sent to court as the
offenders refused to get the case compounded.

(c) Yes Sir, The Supreme Court in their interim order
of 12.12.96 has suspended felling of trees in forests, except
in accordance with Working Plans, duly approved by Central
Government.

(d) Central Government have advised the States/UTs
to strictly comply with the orders of the Supreme Count.

[Translation]

SHRI JANG BAHADUR SINGH PATEL : Mr. Speaker,
Sir, forest mafia of Nepal is also involved in unauthorised
felling of trees especially in terai region of Nepal. Uttar
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Pradesh Government has submitted a proposal worth
Rs. 12.17 crore for setting up watch towers for forest guards
and providing them sophisticated weapons. Hon. Minister
has given a reply that instructions have been issued for
tollowing the orders of the Supreme Court strictly. Nothing
has been mentioned regarding the proposal sent by the
U.P. Government to Nepal Government after holding a
dialogue for making this arrangement especially for checking
the unauthorised felling of trees in border and terai region.
I would like to know about it from the hon. Minister.

PROF. SAIFUDDIN SOZ : Mr. Speaker, Sir, the security
of forests has posed a challenge before the country. Hon.
Supreme Court has taken notice of it and given its opinion
in this regard. So far the unauthorised felling of trees in
terai region of Nepal is concerned | would like to state that
a meeting was held in Kathmandu on this subject and this
point, was discussed with the Nepal Government. Since the
very beginning | am taking the issue of environment
seriously. It has come to my notice that forest has been
removed and some persons have set up there who are
doing harm to these forests. This matter will be taken
sympathetically because it relates to our neighbouring and
friendly country. Appropriate measures will be taken to check
the loss mentioned by you and the House will be informed
about it.

[English]

MR. SPEAKER : | have seen all the hands, including
fingers.

...(Interruptions)
[Translation]

SHRI JANG BAHADUR SINGH PATEL : Mr. Speaker,
Sir, | would like to know from the hon. Minister as to what
action has been taken on the proposal submitted by the
Uttar Pradesh Government worth Rs. 12.17 crore.

PROF. SAIFUDDIN SOZ : At present, | do not know
anything about U.P. Government's proposal. This matter
relates to security of forests and damage is being caused
to them. We have sufficient legal points and legislation in
the case of wood seized in U.P. It is case of violation of
Law. Out of the total 16 cases, two have been compounded
and all these cases have been taken up for hearing in the
court. We will pay due attention towards the proposal
submitted by the U.P. Government. We have written a letter
to the Governor regarding the action taken on it and
instructions have been issued to stop damage being caused
to forests. ...(Interruptions)

[English]

MR. SPEAKER : Yesterday he got all the chances. |
must see that those who did not get a chance yesterday
should get it today.

...(Interruptions)

PHALGUNA 13, 1918 (Saka)

to Questions 6

[Translation]

SHRI JAGDAMB! PRASAD YADAV : | would like to
say that whether the attention of the Government have been
drawn towards unauthorised felling of trees in forest of Sibu
district of Bihar which was spread over miles. The Khair
wood is being cut at every place. Whether the Government
propose to take some measures to check it ?

PROF. SAIFUDDIN SOZ : Sir, it is a general question
and not about any particular area. | will reply your question
if it is for a specific area.

SHRI JAGDAMBI PRASAD YADAV : This unauthorised
felling of trees have destroyed the miles of forest cover in
Chhota Nagpur and Sibu districts which are considered very
precious. Khair wood is being cut at every place in the
country but the Government has not taken any measures
for providing protection to them. It is a serious matter and
being raised here every year, some measures should be
taken for protection of forest cover if the Government intends
to protect the environment.

PROF. SAIFUDDIN SOZ : The hon. Member has raised
the issue regarding forest cover of Sibu district
...(Interruptions)

[English]
MR. SPEAKER : Please wait. He is asking the question.
...(Interruptions)

MR. SPEAKER : | do not admit simple questions. |
admit only complicated ones.

[Translation]

PROF. SAIFUDDIN SOZ : As the reference has been
made of a particular district, | will focus my attention on
Siba district only. The hon. Member would be apprised of
the action taken in this regard.

[English]
| will take note of it.
[Translation]

SHRI LALMUNI CHAUBEY : Mr. Speaker, Sir, it is in
the notice of the Bihar Government that six thousand acre
of land has been denuded of its forest cover and the land
so reclaimed distributed among the feudalists by people of
another district. | am talking of Kaimur district. | will mention
the areas which may please be noted and an enquiry be
conducted in this matter as it pertains to environment. Batas
gaon, Kuwakhoh, Galiari ... in Chainpur block of Bhaduha
sub-division in Kaimur district ... (Interruptions)

MR. SPEAKER : You give this information in writing.
There is no need of questioning.

SHRI LALMUNI CHAUBEY : Whatever is going on in
Bihar with regard to the environment is something
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unprecedented. Saranda forest which falls in Chaibasa
district, was set on fire and the forest is burning for the last
three years but so far no fire control measures have been
taken there. Sakhua forest provides very costly timber and
it is very dense at Saranda. The smugglers set it on fire
because they want that Department of Environment should
either auction it or lease it out. They wanted so because
copper depositories are there and gold is extracted
from copper. So for gold the smugglers burnt down this
forest. An enquiry should be conducted in this matter as the
environmental matters have acquired international
dimensions.

[English]
MR. SPEAKER : This is only a suggestion.
[Translation]

SHRI BANWARI LAL PUROHIT : The staff and officers
of forest department including the rangers are ill-equipped.
They do not have arms and jeeps. That is why they feel
scared of goons and smugglers and have to run to save
their lives. This condition prevails throughout the country.
Therefore, what measures Government proposes to take to
well equip them so as to enable them to counter smugglers.
Because in Maharashtra ...

MR. SPEAKER : Now you have asked the question, so
there is no need of this ‘because’

[English]
You cannot give the reason also.
[Translation]

PROF. SAIFUDDIN SOZ : Cases of certain districts
have been mentioned. Whatever cases have figured in
records, | will look into them.

SHRI BANWARI| LAL PUROHIT : What you will look
into ?

PROF. SAIFUDDIN SOZ : Please hear me with
patience. If you do not get the reply, then again raise your
question. So far as these districts are concerned, these are
in different constituencies of different Members. | will look
into the cases of those districts wich have been mentioned
in the records and the hon. Members will get the reply. As
tor the forest policy, Sir, through you | would like to submit
that | am satisfied with the work being done in the Ministry
to protect forests. Hon. Supreme Court had given a
judgement in this regard on 12 December, 1996 which is
very relevant in this matter. In that judgement right from
North-East to J & K ...(Interruptions). Please first listen to
me.

[English]
MR. SPEAKER : No arguments please.

Mr. Minister please give a short answer.

4 MARCH, 1997

to Questions 8

[Translation)

PROF. SAIFUDDIN SOZ : The entire country is anxious
to conserve forests. | am aware of this particular anxiety of
the people. | shall again make myself available in your
service. Lot of work is being done to implement the policies
of the Ministry. On this issue the Supreme Court has
...(Interruptions)

MR. SPEAKER : Dr. Saheb it is not the practice.

PROF. SAIFUDDIN SOZ : They will be provided arms,
| will tell about that later. First of all | will reply to your
various questions pertaining to forests. It is a genuine anxiety
and we all feel concerned. My Ministry had cautioned all
the Chief Ministers of States in this regard. The entire nation
is concerned about conservation of forests. Any violation of
rules in this regard will not be tolerated.

[English]

MR. SPEAKER : Mr. Minister please do not prolong
your answer. You will attract more supplementaries.

[Translation]

PROF. SAIFUDDIN SOZ : | have told about the
Supreme Court's order. A high power committee comprising
some experts, have been constituted to go through all these
issues. As for the staff of the forest department, | will see
to it that all facilities are provided to the forest personnel
who have to work in jungles. ...(Interruptions)

[English]
MR. SPEAKER : | have given the floor to her.
[Translation]

SHRIMATI BHAGWAT! DEVI : Large scale felling of
Khair trees is going on in the forests of my area. The trucks
belonging to rich people reach there, their man hack the
trees and carry it to factories and big people trade in it. The
Central Government may tell us as to what action it is
taking against the owners of those factories which illegally
purchase this Khair wood.

[English]

PROF. SAIFUDDIN SOZ : Sir, this is a general question.
| will do everything possible to protect the forests.

Naga-Kuki Violence

+
*144. SHRI BIR SINGH MAHATO :
SHRI CHITTA BASU :

Will the Minister of HOME AFFAIRS be pleased to
state :

(a) whether the attention of the Government has been
drawn to the recent spurt in Naga-Kuki violence in Nagaland;
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(b) if so, the factors responsible for its provocation; and

(c) the steps proposed to be taken to curb the violence
and restoring peace there ?

THE MINISTER OF HOME AFFAIRS (SHRI INDRAJIT
GUPTA ) : (a) and (b) It would not be correct tn state that
there has been any spurt recently in Naga-Kuki violence in
Nagaland. As a matter of fact, the number of incidents of
such nature, has sharply come down during 1996, compared
to the previous 3 years. However, there was only one major
incident of Kuki-Naga ethnic conflict in Nagaland in Kohima
District on 9 December, 1996 in which twenty nine Kukis
were killed. The provocation for the incident could be
attributed to the factional rivairy between the two factions of
the National Socialist Council of Nagaland (NSCN).

(c) Government of Nagaland were advised to review
and strengthen the existing security arrangements in the
vulnerable areas. Government of the neighbouring Manipur
State was also alerted to the possibility of retaliatory attacks.

SHRI BIR SINGH MAHATO : Mr. Speaker, Sir it is felt
that there is mistrust and hate between the two communities
in the hill area of Nagaland and Manipur. It is also admitted
by the Minister that a major Naga-Kuki ethnic conflict took
place in the month of December, 1996 in the Kohima District
of Nagaland and 29 Kukis were massacred in that incident.
Yesterday also, there was a conflict. | would like to know
from the hon. Minister whether any attempt has been made
by the Government to promote goodwill and send a peace
message to the Nagas, Kukis and Christian community in
the hill area.

SHRI INDRAJIT GUPTA : Sir, in Nagaland, the totat
number of Kukis is quite small and in the adjoining State of
Manipur they are more numerous. The conflict between
these two tribal formations has got a long history behind it
which | do not want to go into now. The Nagas feel or many
of them feel that the areas adjoining these two States which
are inhabited by the Nagas are being encroached upon by
* the Kukis, whereas the Kukis feel that these areas rightly
belong, historically, to the Kukis and they have every right
to come there.

in addition to this, there is a border town, as you know,
called More between Manipur and Burma. It is on the border.
That town has become very important in recent times as a
very busy trading centre for goods coming and going
between India—that is, Manipur—and Burma. All types of
commodities including, | am afraid, some narcotics also are
reported to be smuggled through this broder. As a result of
this, quite a lot of money is being eamed and this may be
one of the reasons also why both the Kukis and the Nagas
are anxious to establish some kind of control over that
area.

SHRI BIR SINGH MAHATO : Sir, there are two militant
groups. One is the National Socialist Council of Nagaland,

PHALGUNA 13, 1918 (Saka)

to Questions 10

Isak Muivah faction and the other militant group is the Kuki
National Army. They are silencing the moderate voice. But
the people of both the communities are very much keen on
peaceful co-existence.

But the role of the paramilitary forces is questionable.
It is also learnt from the newspapers that the paramilitary
forces are held immobile until attacked. | would like to know
from the hon. Minister whether any clear mandate has been
given to the paramilitary forces.

SHRI INDRAJIT GUPTA : Sir, | do not know exactly
what kind of mandate the Member has got in mind. He is
accusing from the Press reports. He feels that the
paramilitary forces are not active until they are attacked.
So, | can only assume from this that he would like the
paramilitary forces to be instructed by the Central
Government that they should be more aggressive and more
active in dealing with these groups. Well, | think, the
paramilitary forces, on the contrary, are sometimes being
criticised and attacked for being too active and too
aggressive.

But as far as these two groups are concerned, | agree
with the Member that the ordinary people and general mass
of people in that whole area are very much fed up with this
kind of constant violence and killings which are going on.
They are very anxiotis to have a return to peaceful conditions
and normalcy. Some initiatives in this direction are being
sought to be taken by the Government with the help of
some moderate elements who are there and are working in
that area as well as some people belonging to the Church
who are also influential particularly among the Nagas and
are preaching the need for an end to this violent conflict
and for reconciliation.

SHR! TH. CHAOBA SINGH : Sir, | want to know from
the hon. Minister how many Nagas, so called Tankuls, from
Manipur are killed in Kohima, Nagaland within one year
that means during 1996. Yesterday also four Nagas so
called Tankuls were kidnapped by some unknown persons
and killed two of them. But two persons escaped. | want to
know from the hon. Minister the details of this incident.
Yesterday at 5 p.m. one family of a Naga Joint Secretary,
the so called Tankul was kidnapped. They killed two persons
and two persons escaped. The hon. Minister may please
give the details about it.

SHRI INDRAJIT GUPTA : Sir, | am fully conscious of
this incident which the Member referred to which took place
yesterday. We are waiting more detailed reports from our
people there.

As far as incidents of killings and so on are concerned,
in 1996 in respect of Nagaland, the number of incidents
was only one; the number of persons killed was 29; and the
number of houses burnt was nil. This is progressively
showing some improvement just now. But it does not mean
that it may not flare up again. It may.



11 Oral Answers

Apart from this, the detailed statistics of Naga-Kuki
violence in Manipur during the last four years and up to 25
February this year are indicated. | can give some figures.
During 1996. there were 58 incidents in Manipur. The killings
between Nagas and Kukis were also 58—25 Nagas
were killed and 33 Kukis. The houses burnt down were
136—106 Naga houses and 30 Kuki houses.

So, these sporadic incidents of conflict between these
two tribes are continuing. They have receded a bit and
come down a bit in the last year. But we are vigilant to see
that the situation is not allowed to go out of control again.

[Transiation)

SHRIMATI| SUSHMA SWARAJ : Mr. Speaker, Sir, | am
sorry to say that the Home Minister has replied to the ‘c’
part of this important question in such a casual manner.
You yourself have come from the North-east-area and you
also know that incidents of Naga-Kuki ethnic violence are
usually taking place there and at times these assume
alarming proportions. In these circumstances, merely saying
that both the State Governments have been directed to
keep alert is neither logical nor justified.

Mr. Speaker, Sir, through you | want to tell the Home
Minister that it is not a law and order problem, rather it is
‘a problem of insurgency.

There 1s spurt in the incidents of conflicts with the
increasing hold of NSCN. | want to know from you whether
the previous Government had made any efforts to keep
contacts with NSCN and some of its Ministers played an
active role in that direction. During your rule what progress
has been made in keeping contacts with them. To what
extent rapport has been established with them or to what
extent efforts have been intensified to keep in touch with
them. If there is no progress in this direction, then will you
make such efforts?

SHRI INDRAJIT GUPTA : You know there are two
tactions of NSCN, one is lead by Mr. Keplong, another by
Arjek Muiva. These are the two groups. We have some
contacts with both the groups. Perhaps you had asked about
the previous Government. They also made efforts and efforts
are also being made after formation of our Government.
But now it has been reported that leaders of these two
groups are now showing some keenness for talks but their
followers are agitated. They do not want their leaders to
have parleys with the representatives of the Government.
Now the difficulty is that Mr. Arjek Muiva is staying abroad.
Some days ago he was staying in Bankok. Now it has been
reported that from Bankok he is going to Manila. | am not
sure whether is going there or not. It is not easy to contact
him, it is rather difficult. But we are trying to contact him
and if we succeed in contacting him and having talks with
him, the House will be certainly informed about that.
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[English]
Wild Life Protection Act, 1972

+
*145. DR. ASIM BALA :
SHRI MEHBOOB ZAHEDI :

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state :

(a) whether private units are allowed to construct huge
buildings for hotels etc. inside the National Parks as in the
case of Nagarhole in Karnataka;

(b) if so, whether the Government propose to order
closure or withdrawal of all such constructions and projects
clearances from the areas declared as the National Parks
so as to enforce the provisions of the Wild Life Protection
Act strictly; and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (PROF. SAIFUDDIN
S0Z): (a) Under Section 33 of the Wild Life (Protection)
Act, 1972 the Chief Wildlife Warden of the State/UT is the
designated authority to control, manage and maintain
National Parks in that State/UT. For this purpose, he may
construct/allow construction of buildings as he considers
necessary/appropriate. However, in the case of the
Nagarhole National Park, the Government of Karnataka had
leased out the buildings and their premises inside the
National Park to a private company. This matter was the
subject of a Public Interest Litigation in the High Court of
Karnataka, which recently ordered the private company to
stop all activities immediately and handover the properties
to the State Government, State Government preferred an
appeal against the order. The appeal has been admitted
and High Court has ordered to maintain the status quo.

(b) and (c) Does not arise.

DR. ASIM BALA : Sir, under the Wildlife (Protection)
Act, 1972 the Chief Wildlife Warden is the designated
authority to control, manage and maintain National Parks in
the Union Territories and the States. He may construct or
allow construction of buildings as he considers necessary
and appropriate. He has this full authority and others do not
have any authority to intervene in this matter. Recently, the
High Court of Karnataka ordered the private company to
stop all activities immediately. The State Government
contested that order saying that even the High Court cannot
do anything to stop the activities.

In Assam, 1,700 zoo animals are suffering from
tuberculosis. The Assam Science Forum said that these
animals died due to lack of proper management and proper
food.
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MR. SPEAKER : Do you have any question to ask ?
DR. ASIM BALA : Yes.

MR. SPEAKER : You cannot go on giving all this
information. | think the hon. Minister has all this information.
Please ask the question,

DR. ASIM BALA : Due to indiscriminate use of
pesticides, a large number of vaiuable birds like maina
and other seasonal brids are not coming to the sanctuary.
| would like to know from the hon. Minister whether the
Wild Life Protection Act, 1972 which is very old is
going to be amended by taking into account all the
perspectives.

PROF. SAIFUDDIN SOZ : Some building activity can
take place within the parameters of the Wild Life Act, 1972
and the Forest Conservation Act, 1980.

SHRI RAJIV PRATAP RUDY : But the question is
different.

PROF. SAIFUDDIN SOZ : | will come to that. Some
structures were there in this Nagarhole Park.

SHRI RAJIV PRATAP RUDY : The hon. Member has
asked a different question.

PROF. SAIFUDDIN SOZ : It is a general question. The
basic question is about Nagarhole park ...(Interruptions) |
was coming to that. The question before me is about
Nagarhole Park.

DR. ASIM BALA : You have given the answer about
Nagarhole Park. You have to answer my Supplementary.

MR. SPEAKER : The simple question is, in the
background of what the hon. Member has stated, is there
any proposal to amend the Act or not.

PROF. SAIFUDDIN SOZ : We are looking into this for
further amendment. That will be done if there is need for
that. There is a committee for that purpose. That will be
looked into.

DR. ASIM BALA : Recently | have visited the zoo in
Darjeeling district of West Bengal. It is a very important
200. But due to lack of proper funds, it is not maintained
properly. | would like to know from the hon. Minister whether
proper funds will be provided for a zoo of a State or of a
Union Territory for its proper maintenance or not.

PROF. SAIFUDDIN SOZ : | will go into this question
and provide whatever facilities the hon. Member wants to
be provided. If the hon. Member writes to me, | assure him
that | will get back to him.

SHRI V. DHANANJAYA KUMAR : | welcome the
decision of the High Court which has envisaged protection
of the National Park at Nagarhole. But, at the same time,
| would like to know from the hon. Minister whether it is

PHALGUNA 13, 1918 (Saka)

to Questionse 14

in the perception of the Government that by destruction of
this kind of forests, the wild life menace is given a fillip and
the wild life menace is being enlarged and the wild animals
are making more and more attacks on the agricultural
producers.

PROF. SAIFUDDIN SOZ : It is a very vague question.
What is the particular thing that you want to know ?

SHRI V. DHANANJAYA KUMAR : In the National Parks,
the wild animals are being protected. Wild animals make
attacks many times on the agricultural producers in the
vicinity. | would like to know whether it is in the perception
of the Government that by allowing such constructions in
the protected areas, the wild animal menace will increase.

PROF. SAIFUDDIN SOZ : The Wild Lite Act is
comprehensive enough to take notice of all developments.
When this menace takes place anywhere, the provisions of
the Wild Life Act are implemented and protection is given
to population around there.

[Translation]
Krishi Vigyan Kendras

+
*146. SHRI D.P. YADAV :
SHRIMAT! VASUNDHARA RAJE :

Will the Minister of AGRICULTURE be pleased to state:

(a) whether the Government have achieved the target
fixed for opening of the Krishi Vigyan Kendras during the
Eighth Five Year Plan;

(b) if so, the details thereof, State-wise;
(c) if not, the reasons therefor; and

(d) the target fixed for opening of Krishi Vigyan Kendras
for the Ninth Five Year Plan, State-wise ?

[English]

THE MINISTER OF AGRICULTURE (EXCLUDING THE
DEPARTMENT OF ANIMAL HUSBANDRY AND DAIRYING)
(SHRI CHATURANAN MISHRA) : (a) to (d) A statement is
laid on the Table of the Lok Sabha.

Statement

(a) and (b) Yes, Sir. As targetted, the State-wise list of
78 approved Krishi Vigyan Kendras (KVKs) is enclosed
(Annexure).

(c) Question does not arise.

(d) A comprehensive proposal for all rural districts has
been submitted to the Planning Commission, which covers
upgradation of existing Farmer's Training Centres and Zonal
Agricultural Research Stations to take up the function of
KVKs. However, the target for opening of new Krishi Vigyan -
Kendras (KVKs) are decided commensurating with allocation
of additional funds from the Planning Commission.



15

Oral Answers

4 MARCH, 1997 to Questions 16
Annexure
List of New Krishi Vigyan Kendras Approved During 1992-96
S. No.  State District Name of the Year of
Institution Sanction
1 2 3 4 5
ZONE-|
1. Himachal 1. Unna Himachal Pradesh Krishi Vigyan 1993
Pradesh Vishwavidyalaya, Palampur
2. Mandi Himachal Pradesh Krishi Vigyan 1993
Vishwavidyalaya, Palampur
3. Kangra Foundation for Organisational 1993
Research & Education, N. Delhi
4. Kinnaur YSPUH&F, Solan 1995
5. Simla -do- 1995
I Jammu and 1. Leh S.K. University of Agricultural 1993
Kashmir Sciences & Technology, Srinagar
2. Kathua Shiv Gramodyog Mandal 1993
1. Punjab 1. Sangrur Punjab Agril. University 1993
2. Faridkot Punjab Agril. University 1994
3. Jalandhar Punjab Agril. University 1994
V. Haryana 1. Panipat Haryana Agril. University 1993
2. Ambala Society for Creation of 1993
Heaven on Earth, Gurgaon
V. Delhi 1. Delhi NAFED/NHRDF, New Delhi 1995
ZONE-Ii
I West Bengal 1. Burdwan Hindustan Fertiliser Corp. Ltd. 1994
2. Birbhum Vishwa Bharti Shanti Niketan, 1994
Bolepur
. Bihar 1. Aara, Bhojpur SCADA 1994
2. Dhanbad Hindustan Fertiliser 1994
Corporation, Sindri
3. Jamui Khadi Gramodyog Sangh 1994
Khadigram, Jamui
4. Madhubani S.K. Chowdhry. Educational 1994
Trust, Madhubani
5. Darbhanga Rajendra Agricultural University 1996
Pusa, Samastipur
6. Shekhpura -do- 1996
Supaul -do- 1996
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1 2 3 4 5
ZONE-I
. Assam 1. Golaghat Assam Agril. University 1994
2. Cachar A.A.U., Jorhat 1994
3. Tinsukia -do- 1996
. Mizoram 1. Lunglet Government of Mizoram 1994
ZONE-IV
I Uttar 1. Lucknow National Instt. of 1994
Pradesh Agriculture, Lucknow
2. Shahjahanpur G.B. Pant University of 1994
Agril. & Technology
3. Pithoragarh G.B. Pant University of Agril. 1994
& Technology, Pantnagar
4. Muzaffarnagar Swami Kalyan Dev Trust 1994
5. Barabanki Bharat Gramin Vikas Sansthan 1996
ZONE-V
I Andhra 1. Vishakapatnam Bhagaya Tula Charitable Trust 1995
Pradesh Yellamanachily, Vishakapatnam
2. West APAU, Hyderabad 1995
Godavari
3. Warangal -do- 1996
I Maharashtra 1. Nasik Yashwantrao Chavan Maharashtra 1994
Open University, Nasik
2. Parbhani Jeevan Jyto Charitable 1994
Trust, Parbhani
3. Kolhapur D.Y. Patil Education Society, 1994
Talashande, Kolhapur
4. Buldana Satpuda Education Society 1994
Nagpur Central Instt. of Cotton 1994
Research, Nagpur
6. Amravati Shoran Sadhna Trust, Amravati 1995
7. Amravati Shram Satalya Foundation, 1995
Amravati
8. Nanded Jawaharlal Nehru Institute of 1994
Education, Science & Technology
Research, Nanded
9. Solapur . Shabari Krishi Pratishtan, Solapur 1994
10. Akola SUVIDE Foundation RISOD, Akola 1994
11. Sindhudurg Poip Falaotpadan Sakakar Samithi 1995
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1 2 3 4 5
ZONE-Vi
I Gujarat Bharauch Bhartiya Agro-Industries 1994
Foundation, Pune
Vadodara Mangal Bhatri, Vadodara 1994
. Rajasthan Rajsamand Rajasthan Agril. University, Bikaner 1994
Baran -do- 1994
Dausa -do- 1994
ZONE-VII
. Madhya Seoni Jawaharlal Nehru Krishi 1994
Pradesh Vishwa Vidyalaya, Jabalpur
Tikamgarh Jawabharlal Nehru Krishi 1994
Vishwa Vidyalala
Khandwa -do- 1994
Rajgarh JNKVV, Jabalpur 1994
Sorguja Indira Gandhi Krishi Vishwa 1994
Vidyalaya
Guna JNKVV, Jabalpur 1994
Ratlam Kalukheda Shikshat Samiti 1994
. Orissa Dhenkanal Central Rice Research Institute, 1994
Cuttack
Kendrpada Orissa University of Agril. & 1994
Technology, Bhubaneshwar
Angul Central Rice Research Institute, 1994
Cuttack
ZONE-VIII
I Karnataka Mysore JSS Rural Development 1994
Foundation, Mysore
Kolar Karnataka Welfare Society, 1994
Chikabalapur
Bellary University of Agril. Sciences, 1994
Dharwad
Belgaum Belgaum Integrated Rural 1994
Development Society, Belgaum
Raichur University of Agril. Sciences, 1994
Dharwad
. Kerala Pethemnam- Christian Agency for Rural 1994
thitta Development, Thiruvalla
Quilon Kerala Agril. University 1994
Idukki Bapooji Sewak Samaj 1994

Chakkupallam, Idukki
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1 2 3 4 5
. lL.akshadweep 1. Minicoy CMFRI Regional Centre 1996
Lakshadweep
IV.  Tamil Nadu 1. Dharmapuri Tamil Nadu Board of 1994
Rural Development
2. Salem Tamil Nadu Agricultural 1994
University, Coimbatore
3. Nellai Ratnavel Subramanium 1994
Kattabomman Educational Trust, Dindigul
4, Madurai Centre for Development and 1994
Communication Trust, Theni
5. Kamrajar Meyer's Trust, Madurai
6. Tanjavur Bhaktava Trust, Madras 1995
7. Chidambarnar SCAD, Cheranedevi, Tirunelvelli 1995
8. PMT Tamilnadu University of Veterinary 1996
& Animai Science
V. Pondicherry 1. Karaikal Government of Pondicherry 1994
[Translation] upgraded in the second stage. Presently, we do not have

SHRI D.P. YADAV : Hon. Speaker, Sit, as per the
statement of the Minister target set for the Eighth Five Year
Plan has been achieved but by 1995 there were in total 237
Krishi Vigyan Kendras in the country and during the last
year approval has been given for setting up of only 78
Krishi Vigyan Kendras. Sir, though the present Government
claims to be a patron of the farmers and in the past also
there had been the Governments which used to take care
of the interests of the farmers, but despite all this why these
Krishi Vigyan Kendras are in such a small number in such
a vast agricultural country where 80 per cent population is
engaged in agriculture sector. What steps are being taken
by the Government to open more Krishi Vigyan Kendras
and how many Krishi Vigyan Kendras will opened in near
future.

SHRI CHATURANAN MISHRA : Mr. Speaker, Sir, as
| have told in the reply one proposal has been submitted to
the Planning Commission for opening more Krishi Vigyan
Kendras. Farmers training centres in the States are being
upgraded and given the status of Krishi Vigyan Kendras
because these centres will be managed by University Head
Quarters. So this arrangement has been made for them.
Still there are 253 districts where Farmers’ Training Centres
have yet to be upgraded pending the release of the World
Bank assistance. After upgradation of these Zonal Farmers'
Training Centres, 140 districts will be left for such
upgradation. It is proposed that in these districts 88 centres
will be upgraded in the first stage and 49 centres will be

provision in the budget. That is why we want to upgrade
them in two stages.

SHRI D.P. YADAV : Mr. Speaker, Sir, in reply to ‘d’
part of my question it has been stated that a comprehensive
proposal for all rural districts has been submitted to the
Planning Commission but it has not been told as to how
many farmers, landless women and unemployed youth would
be imparted training, how this training would benefit them,
when these centres would be approved and when the
training would be started and what are names of places,
specially in Uttar Pradesh where training centres have to
be upgraded and how much expenditure will be incurred on
them annuaily.

SHRI CHATURANAN MISHRA : An outlay of Rs. 2.5
crore has been earmarked for Krishi Vigyan Kendras for
five years. A uniform criteria will be followed in this respect
for all the States mentioned in the list. The names of those
States have also been mentioned in the lists where this
practice has not been followed. | have already told you that
the Farmers' Training Centres are also being used for this
purpose. | would like to explain as to what activities will be
undertaken in these Krishi Vigyan Kendras. All activities
cannot be managed by one Kendra. May be that one Kendra
gives more production of fish whereas another Kendra gives
less fish production. We will make provision for pisci-culiure
in Krishi Vigyan Kendras located in the areas abounding in
fishes. There will be provision of Animal Husbandry in almost
all the centres and forestry be undertaken at some places.
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Fruit culture will also taken up there. Horticulture has two
branches—fruit culture and vegetable culture. We will
engage scientists and technical hands of various fields. We
will do soil testing. In case of diseases, scientists trom vicinity
will come to their help. We want these centres to undertake
all these functions.

KUMARI SUSHILA TIRIYA : Mr. Speaker, Sir, India is
predominantly an agricultural country. Whether there is any
provision or guidelines in your policy for giving priority to
predominantly agricultural districts.

My second question is what do you think about the
proposals approved already included in Eighth and Ninth
Five Year Plans and also about those few which have not
been approved and what action you are going to take on
these proposals.

SHRI CHATURANAN MISHRA : These are the
provisions for rural districts and all the rural districts are
more or less agricultural districts. Apart from this separate
provisions will be made for drought affected areas. All these
districts are agricultural districts. But as | have told we have
earmarked different subjects for different areas, at some
place Horticulture has been introduced, at some other places
training in fisheries is being given. We will decide about it
after keeping various factor in consideration.

KUMARI SUSHILA TIRIYA : Nothing is being done in
predominantly agricultural countries. More work is being
done in the areas where industries are located.

[English]

SHRI B.R. PATIL : | would like to draw the attention of
the Minister for Agriculture to the fact that there was a
proposal to start Krishi Vigyan Kendras at Bijapur. Bijapur
has got a well-equipped Agricultural Research Station which
was founded in the year 1901. The Minister has replied that
Krishi Vigyan Kendras will be started the moment funds are
available. | would like to know categorically from the hon.
Minister whether he is going to consider starting a KVK at
Bijapur.

SHRI CHATURANAN MISHRA : Sir, | have already
mentioned that all the districts are under my consideration.

Of course, that also would be considered. | have already
said that | am committed that every district should have it.

SHRI B.R. PATIL : | would like to know categorically
from the hon. Minister about Bijapur.

SHRI CHATURANAN MISHRA : When | say ‘all the
districts’, it does not mean one district less. When | say ‘all’,
it means Bijapur is a part of it. | have already said that ARS
has to be upgraded and | am definitely inclined for that.

[Translation]

SHRI ANANT GUDHE : Mr. Speaker, Sir, the previous
Government had announced that one Krishi Vigyan Kendra
would be set up in each district and that was indeed done.
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But two Krishi Vigyan Kendras have been approved for my
constituency Amravati. Even for these areas Krishi Vigyan
Kendras have been approved which do not have agriculture
land. | would like to ask the Government as to what norms
have been followed in opening Krishi Vigyan Kendra and
why two Krishi Vigyan Kendras have been approved for
one district.

SHRI CHATURANAN MISHRA : That was done by my
predecessor, Agriculture Minister. How | can order their
closure. We want to set up one Krishi Vigyan Kendra for
each district but how can we close one already set up.

SHRIMATI RAJNI PATIL : Mr. Speaker, Sir, for the first
time you have given me a chance to speak.

MR. SPEAKER : First time ! Well !

SHRIMATI RAJNI PATIL : It is my first chance in the
session for which | am thankful to you. | would like to ask
the Minister as to how many Krishi Vigyan Kendras have
been approved so far for Maharashtra and whether that
yielded anything | am saying so because at times we have
seen that several schemes appear ideal and good on papers
but when implemented they attract very adverse reaction
of people. Have you taken any measure in view of this fact?

SHRI CHATURANAN MISHRA : We have reviewed
the working of Krishi Vigyan Kendras and we found that
performance of several Kendras is very good whereas some
of them are not functioning satisfactorily.

SHRIMATI RAJNI PATIL : That is why | am asking you
whether you have set up any committee or taken any steps
in this regard.

SHRI CHATURANAN MISHRA : We have constituted
a Social Audit Committee to ensure better performance of
these Centres which comprises one MP, one MLA, one
agriculture scientist, one agriculture economist and APC of
the concerned State. This Committee will review the working
of all Vigyan Kendras and submit a report. Hon. Members
have introduced this system. | shall feel obliged if they do
this work expeditiously.

[English]
Export of Sugar

+
*147. SHRI MADHAVRAO SCINDIA :
SHRI SATYAJITSINH DULIPSINH GAEKWAD :

Will the Minister of FOOD be pleased to state :

(a) whether the Government had lately decided to export
sugar in order to clear arrears of the cane growers;

(b) if so, the total production of sugar this season so far
and the amount of sugar to be exported,

(c) the national stock position of sugar as it existed on
the eve of the said decision; and

(d) the quantum of sugar since exported with the cost
and rate thereof, Country-wise ?
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[Transiation]

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES, CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV) : (a)
to (d) A statement is being placed on the Table of the
House.

Statement

(a) The Government has been permitting export of sugar
to enable the factories to liquidate surplus free-sale stocks
and clear cane arrears.

(b) and (c) In the current sugar season upto 31.1.1997,
total production of sugar was of the order of 55.17 lakh
tonnes. Of this, 4.50 lakh tonnes of free-sale sugar has
been allowed for general exports in instalments beginning
early December, 1996. At that time, as on 7.12.1996 the
national stock after meeting the dispatches of both levy and
free-sale sugar till then was about 6£ lakh tonnes.

(d) Position of export against the allotment of 4.50 lakh
tonnes is as follows :

S.No 1996-97 Allotment Party *Export Cuountries

date (Lakh tonnes) {Lakh tonnes)
1 12.12.96 1.00 ISGIEIC 077 Pakistan,
Indonesia
& Russia
2 3197 1.00 STC 0.04 Pakistan
3. 4.297 2.50 DGFT/APEDA - —

Total 4.50 0.81

Exports figures are provisional.

** APEDA has issued a trade notice on 17.2.1997. Based on the response
export under the decanalisad system will follow

[English]

SHRI MADHAVRAO SCINDIA : Sir, both the sugar
industry and the farmers are in a major crisis. A very large
accumulated stock of sugar is there and the dues to the
farmers in UP alone are about Rs. 900 crore.

In view of this, the Government, as stated in the
statement, has allowed the export of 4.5 lakh tonnes of
sugar. But the delay in announcing the export limits has led
1o a very poor response. Only 0.81 lakh tonnes has been
exported and international prices have since softened
because of the entry of Brazilian sugar.

In view of this, does the Government have any
contingency plan to ease this crisis and ensure that quick
relief is provided to the farmers who have not been paid
very large arrears ?

[Translation]

SHRI DEVENDRA PRASAD YADAV : Mr. Speaker,
Sir, Hon. Member has asked the question in the context ot
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Uttar Pradesh. So far as the position of Uttar Pradesh is
concerned with regard to payment, | think...

SHRI MADHAVRAO SCINDIA : | have not asked in the
context of Uttar Pradesh, | have rather asked about the
entire nation. | have referred to Uttar Pradesh just to give
an example.

SHRI DEVENDRA PRASAD YADAV : Mr. Speaker,
Sir, in Uttar Pradesh only one per cent cane arrear is
outstanding, 99 per cent cane arrear has been cleared there.
1 do not want to devote inuch time on this issue. Hon.
Member has expressed concern over export. He wants to
know as to how exports can be expedited so that cane
growers are paid the outstanding cane arrears. Mr. Speaker,
Sir, you are perhaps aware that the Government had
introduced a bill in this House to repeal Sugar Export
Promotion Act 1958 in the last week of December during
the last session which was passed by the Lok Sabha and
referred to Rajya Sabha where a discussion was sought on
that Bill. At that time we had a sugar stock of 80 Lakh tons.
We had B86.48 lakh ton sugar in our stock as on 31 January
1997. We have issued an ordinance to ensure quick and
timely export of sugar so as to make timely payment to the
farmers. The Government took a prompt decision in thic
regard that presently they cannot withhold the stock,
therefore an ordinance should be issued immediately in this
regard and accordingly we issued an ordinance on 15
January. It took some time to enforce the procedures laid
down in the ordinance. Recently we have issued a
notification to D.G., Foreign Trade for export of 2.50 Lakh
Ton sugar and directed the exporter to get themselves
registered with APEDA. After registration only they will be
allowed to export this sugar. Now there is no hurdle in it
Ways have been cleared for export by means of this
ordinance.

[English]

SHRI MADHAVRAO SCINDIA : The entire sugar cycle
is subjected to very sharp peaks and drop. It follows a set
pattern. The MSP is fixed, then the SAP is fixed, then the
mills say every year that they cannot pay. The crop pattern
gets changed. It gets diverted to crops like menthol in UP.
A lot of diversion is going to menthol production for export
to Japan. There is a shortage of sugar in the following year.
Prices go up. mills make profit. The farmer is attracted back
again, and again there is a surplus. So, there is a set
pattern.

Does the Government propose to take up this matter
with the States to try and even out this graph by linking it—
just like it links the Minimum Statutory Price—to the cost of
production and to the recovery rate ? Similarly, if there
could be some way by linking the SAP also to a formula,
the arbitrariness is cut out.

MR. SPEAKER : Are you going to take it up with the
States or not ? Just reply in one sentence.
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[Translation]

SHR! DEVENDRA PRASAD YADAV : Mr. Speaker,
Sir, as for the points raised by Hon. Member in the context
of support price, | would like to tell him that recently Hon.
Allahabad High Court has given a verdict that no state can
fix advisory price and the Central Government will only fix
price. The Central Government has constituted a Committee
for this purpose. Advisory prices vary from State to State.
We fix a single statutory minimum price. This time we have
increased the statutory minimum price. During the last year
it was Rs. 42.50 whereas this year it has been raised to
Rs. 45.90.

WRITTEN ANSWERS TO QUESTIONS
[Translation]
Environmental Projects

*141. SHRI R.L.P. VERMA : Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state :
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(a) the details of centrally assisted environmental
projects started during the last three years in Bihar;

(b) the details of the achievements made and the
amount of assistance provided under each of these projects;
and

(c) the details of the projects likely to be started in the
near future in the State ?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (PROF. SAIFUDDIN
S0O2Z): (a) and (b) Details of centrally assisted environmental
projects started during the last three years in Bihar alongwith
achievements made, both financial and physical, are given
in the statement enclosed.

(c) All the ongoing projects are likely to be continued
in the near future in the State.

Statement
(Rs. in lakhs)
S.No. Name of the Scheme Broad Objectives Extent of Status Achievements during the last three years
funding ——
Financial Physical
1 2 3 4 5 6 7
1. Ganga Action Plan Abatement of river water 100% ongoing 130.00 Out of 45 schemes
phase-| pollution 41 schemes completed.
2. Ganga Action Plan Abatement of river water 50% ongoing 158.03 DPRs for 17 projects
phase-l| pollution have been approved.
3. National River Action Abatement of river water 50% ongoing 132.23 DPRs of 9 schemes
Plan pollution have been approved.
4. Preparation of detailed Abatement of pollution 50% Pilot study 10.00 Study taken up for 3
project feasibility reports of lakes/rivers lakes viz. Motijheel,
Muzaffarpur Man,
Barela Chaur & 3
rivers viz. Gandak,
Bagmati,
Burhi Gandak.
5. Paryavaran Vahini Create environmental 100%  ongoing 034 3 Paryavaran
Scheme awareness through active vahinis constituted
participation of public in Hazaribagh, Rohtas,
& Ranchi districts.
6. Conservation of the To implement the manage- 100% ongoing 31.36 NA
Kabar Lake ment action plan of
Kabar Lake
7. Assistance for To strengthen the State 100% ongoing 15.20 Targets fixed in terms

abatement of pollution

Poliution Control Board

of financial releases.

DPRs : Detailed Project Reports, PFRs : Project Feasibility Reports, NA : Not Available.
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[English]
Nandadevi National Park

*148. SHRI L. RAMANA : Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state :

(a) whether the Nandadevi National Park in Uttar
Pradesh has lying practically shut to visitors and trekkers;

(b) if so, the reasons therefor; and

(c) the steps proposed to open it for social, cultural and
economic benefits of the local people ?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (PROF. SAIFUDDIN
S02Z): (a) and (b) Yes, Sir. For ensuring regeneration of the
degraded and polluted ecosystem of the Nanda Devi
National Park it is considered necessary to control strictly
the entry of visitors and domestic animals into it. Accordingly,
all trekking and mountaineering expeditions into the park
have been prohibited.

PHALGUNA 13, 1918 (Saka)
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(c) The State Government of Uttar Pradesh, has
reported that normal development activities and
ecodevelopment projects are being undertaken outside the
Nanda Devi National Park for the social, cultural and
economic benefits of the local people.

Welfare Schemes in U.P.

*149. SHRI BHAGWAN SHANKAR RAWAT :
SHRI N.S.V. CHITTHAN :

Will the Minister of WELFARE be pleased to state :

(a) the details of the welfare schemes being
implemented by the Ministry in Uttar Pradesh; and

(b) the details of the funds allocated for the purpose,
district-wise ?

THE MINISTER OF WELFARE (SHRI BALWANT
SINGH RAMOOWALIA ) : (a) Details of Welfare Schemes
and expenditure incurred thereon:

(Rupees in lakhs)

S. No. Name of the Scheme

Amount Released

12. Aid to Voluntary Organisations
for SCs (Assistance given direct
to Vol. Organisations)

1994-95 1995-96
1 2 3 4
. SCHEDULED CASTE DEVELOPMENT
1. SCA to SCP 6297.51 5839.03
Scheduled Caste Dev. Corpn. 282.77 —
3. Liberation & Rehabilitation of 4505.00 3816.00
Scavengers and their dependents
4. Post Matric Scholarship to Children 735.68 1685.24
5. Pre Matric Scholarship to Children 166.31 162.16
of those engaged in unclean
occupation
6. Book Bank 54.00 15.00
7. Girls Hostels for SCs — 31.82
8. Boys Hostels for SCs —_ 66.90
9. Coaching & Allied Scheme — -
10. Upgradation of merit of SC/ST 4.93 —
students
11. Implementation of PCR Act, 1955 178.51 399.43
i and SCs & STs (Prevention of
Atrocities) Act, 1989
198.86 170.75
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1 2 3 4

. SCHEDULED TRIBES DEVELOPMENT

1. Special Central Assistance to TSP 70.41 104.08

2 Article 275 (1) of the Constitution 31.50 31.50

3. Research & Training —_ 1.12

4 Non Governmental Organisations 3.25 6.19

. WELFARE OF MINORITIES AND BACKWARD CLASSES

1. Pre Examination Coaching Scheme 34.84 36.72

2. National Minorities Development 1376.41 93.19
and Finance Corporation

3. Scheme of Multi Sectoral Nil 28.60
Development

4. National Backward Classes
Finance Development Corporation 949.00 121.00

V. WELFARE OF HANDICAPPED

1. Asistance to Vol. Orgns. 162.74 562.03
for the Disabled

2. Assistance to Vol. Orgns. for 59.41 75.33
Rehabilitation of Leprosy
Cured Persons

3. Assistance to Vol. Orgns. for
Establishment and Development 14.10 1.81
of Special Schools

4. Assistance to disabled persons 693.67 582.00
for purchase/fitting of aids
and appliances

V. SOCIAL DEFENCE

1. Welfare of Street Children 22.65 14.80

2. Welfare of the Aged 79.82 90.72

3. Assistance to Vol. Orgns. in — 23.11
the field of Social Defence

4. Prevention and Control of 45.15 —
Juvenile Social Maladjustment

5. Scheme of Shishu Greh 1.27 3.93

6. Scheme for Prohibition and 140.09 135.39
Drug Abuse Prevention

(b) No district-wise allocation of funds is made [Translation]

under the above schemes. The funds are released to Per Capita Avallability of Foodgrains

the State Govts./UTs and NGOs on receipt of the *150. SHRI KASHI RAM RANA : Will the Minister of
proposals. 7 AGRICULTURE be pleased to state :
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(a) whether there has been a shortfall in the per capita
availability of foodgrains in the country;

(b) if so, the reasons therefor; and

(c) steps proposed to be taken by the Government to
meet the shortfall in the per capita availability of foodgrains?

THE MINISTER OF AGRICULTURE (EXCLUDING THE
DEPARTMENT OF ANIMAL HUSBANDRY AND DAIRYING)
(SHRI CHATURANAN MISHRA) : (a) The average per capita
availability of foodgrains in the country has generally been
rising, by and large, over the years.

The per capita availability of foodgrains for the last four
years i.e. 1993 to 1996 is given below :

Year Per Capita availability
of foodgrains (kgs per annum)
1993 169.4
1994 172.0
1995 185.3
1996 181.3

(b) The shorttall in per capita availability of foodgrains
in the country in 1996 is attributed to a decline in production
of foodgrains by 6.46 million tonnes and rise in population.

(c) The Government is taking several steps to increase
production of foodgrains so as to improve their per capita
availability at reasonable prices. In this context, the
Government is implementing the -following crop specific
schemes (—
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[English]
Districts of Religious Minorities Concentration

‘151, SHRI MUKHTAR ANIS :
SHRI VIJAY GOEL :

Will the Minis;ter of WELFARE be pleased to state :

(a) whether the Government have received the list
of the districts having the concentration of religious
minorities;

(b) if so, the percentage of the population of various
religious minorities in each of those districts, State-wise;

(c) the percentage of the total population of each
religious minority of the total population of the country;
and

(d) the facilities and concessions being made available
in those districts ?

THE MINISTER OF WELFARE (SHRI BALWANT
SINGH RAMOOWALIA ) : (a) The Government has identified
41 minority concentration Districts. Recently the Ministry
has received a revised list from the National Commission
for Minorities.

(b) Statement-| is attached.

(c) The percentage of total population of each religious
minority to total population in the country as per 1991 Census
is as under :—

Muslims 12.12%
(i) Integrated Cereals Development Programme in Christians » 34%
Rice Based Cropping System Areas. 047
. ; o
(i) Integrated Cereals Development Programme in Sikhs 1.94%
Wheat Based Cropping System Areas. Buddhists 0.76%
(i) Integrated Cereals Development Programme in Zoroastrians 0.01%
Coarse Cereals Based Cropping System Areas.
(iv) National Pulses Development Project. (d) Statement-l is attached.
Statement-!
- %-age of Minonty
Dislrict Muslims %Age Christian Yuhge Sikhs Y%Age  Buddhists %Age Zoroas YeAge Total Total Population
Minority Poputation 1o the Dislt.
Fopulation ol Distt
1 2 3 4 5 3 i 8 9 10 1] 12 13 14
UTTAR PRADESH
1 Rampur 556532 A7.22 7366 062 41589 353 12c o0 1 000 607807 1173621 5157
2 Bijnor 765063 39.45 1818 0.09 22494 116 751 0.04 Nil 790525 1939261 4076
3 Moradabad 1198807  38.06 6737 021 7939 025 1324 0.04 Nil 1215106 3149406  38.58
4 Saharanpur 843399 3155 3698 0.14 21188 079 623 002 Nil 880731 2673561  32.94
040 565 0.02 Nil 665175 2274487 2925

5. Muzatfamagar 653584 2874 1770 0.08 8989
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1 2 3 4 5 6 7 8 9 10 19 12 13 14

6. Meanut 700144 2530 9938 036 6597 024 424 0.1 Nil 721052 2767246 2606
7 Baharaich 554400 2502 1767 0.08 3441 0.16 84 0.00 Nil 560013 2216245 2527
8 Gonda 637222 2248 360 0.01 959 0.03 Nil 0.00 Nil 638620 2834562 2253
9 Ghaziabad 390124 2117 1606 0.09 8202 045 1253 0.07 Ni 402676 1843130  21.85
10, Pihht 212938 2112 1255 0.12 39323 3.90 1 0.00 Nil 254358 1008312 2523
1. Deona 724329 2072 1354 0.04 132 0.00 102 0.00 Nil 725926 3496564  20.76
12, Barabanki 407404 2045 572 0.03 234 001 74 0.00 Nil 408300 1992074 2050
13 Bash 729866 20.40 1052 003 325 0.01 457 0.01 Nil 731700 3578069 2045
WEST BENGAL
14, Murshidabad 2169121 5866 3760 0.10 399 0.01 81 0.00 Nil 2173408 3697552  58.78
15 Malda 919918 4527 4020 0.20 127 0.01 108 001 Nil 926283 2031871 4549
16 West Dinajpur 860797 3579 13481 0.81 153 001 219 001 Nil 881927 2404947 3667
17 Bibhum 469212 22.39 5010 0.24 258 001 123 0.0t Nil 656420 2095829  31.32
18, Nadia 713776 24.08 20504 0.69 208 001 230 0.01 Nil 734721 2964253 24.79
19, 24-Parganas (N) 2563751 2387 55381 0.52 6913 006 4526 004 5 000 2630708 10739439 2450
20. 24-Parganas (S)
21 Cooch Bihar 368176 2078 1333 008 14 0.00 213 002 Nil 379790 1771643 214
22 Howmh 508448 20.52 4640 016 - 2478 0.08 645 0.02 9 0.00 606248 2916861 2078
KERALA
23 Malappuram 1573988 65.51 57217 2.38 2 0.00 Nil 0.00 Nil 1631207 2402701 67.89
24 Kosikode 762207 3395 107711 480 k) 0.00 6 0.00 7 0.00 B69954 2245265 3875
25 Cannanore 720192 2569 267710 9.55 10 0.00 1 0.00 4 0.00 988013 2803467 3524
2.  Paighal 4727187 2313 76690 375 7 o 7 0.00 Nil 549491 2044399  26.88
27, Wayanad 136091 2456 135504 24.46 64 0.01 3 0.00 Nil 271602 554026  49.02
BIHAR '
28 Pumea 1495557 4159 3408 009 645 0.02 57 0.00 Nil .1499434 3595707 4170
29 Katihar 527379 3692 2166 0.15 1116 0.08 186 001 Nil 531024 1428622 3717
30, Darbhanga 432751 2155 764 0.04 403 0.02 8 0.00 Nil 433930 2008193 2161
KARNATAKA
31 Bidar 179295 17.99 29250 294 428 004 20804 209 Nil 2,962 996591 23.06
3% Gubarga 345638 1661 14302 0.69 203 0.01 531 0.03 Nil 360987 2080643  17.35
33 Bijapur 305159 12.71 2704 011 127 001 20 0.00 9 0.00 309105 2401782 12.87
MAHARASHTRA
34 Grealer Bombay 1219930 1480 394687 479 51808 063 467716 567 50053 061 2188158 8243405 2654
35 Aurangabad 388646 1597 23972 099 2640 011 192094 789 86 0.00 607850 2433420  24.98
ANDHRA PRADESH _
3  Hyderabad 811787 3591 62689 . 277 7848 035 142 0.06 391 0.02 BB4156 2260702  39.11
37, Kumool 407981 1695 69567 289 55 000 Nil 0.00 Nil 477616 2407209 1984
HARYANA
38 Gurgaon 261645  30.80 658 008 4032 047 94 001 Ni 266449  B49598.  31.36
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1 2 3 4 5 6 7 8 9 10 1 12 13 14

MADHYA PRADESH

39.  Bhopal 209389  23.40 10929 122 6765 07 8133 oM 10721 236485 894739 26.43

RAJASTHAN

4.  Jaisalmer 56378 23.19 124 005 383 016 Nii 0.00 Nit 169094 243082 69.56

GUJARAT ‘

41:  Kachch 197164 1877 12n 0.12 929 0.09 000 11 0.00 199453 1050161 1899
Statement-ll markets, not because it was short of funds but it was in

The Government has launched a Multi-Sectoral
Development Plan during 1995-96 in the 41 Minority
Concentration Districts which is being monitored by the
Ministry of Welfare. During the Vliith Five Year Plan an
amount of Rs. 1.00 Crore was allocated for the Scheme,
out of which an amount of Rs. 56.40 Lakhs has so far been
released.

Besides the above, the Government, through the
Ministry of Human Resource Development (Department of
Education) have introduced some programs for the
educational development of the Minorities :

(i) Area intensive programme for educationally backward
minorities : The scheme was introduced in 1993-94 with the
objective to provide basic educational and infrastructural
facilities in areas of concentration of educationally backward
minorities who do not have adequate provision for
elementary education. Out of the Vliith Plan Allocation of
Rs. 16.27 -Crore, an amount of Rs. 8.97 Crore has been
spent under the Scheme.

(ii) Modernization of Madrassa and Maktab : The
Scheme is meant to provide opportunities to the students of
the Madrassa and Maktabs to acquire education comparable
to that of the National Education System by providing
financial assistance with the objective of introducing
additional subjects like Science, Mathematics, English etc.
An amount of Rs. 1.72 Crores was incurred on the schemes
against the Vllith Plan allocation of Rs. 1.00 Crore.

(iii) Scheme of Community Polytechnics : The scheme
was started in the year 1978-79 and it envisaged
the Community Polytechnics to act as focal points for
Science and Technology applications in Rural Areas and
generate self and wage employment opportunities through
non-formal training in over 100 identified technical and
vocational trades.

Procurement of Wheat

*152. SHRI SANAT KUMAR MANDAL : Will the Minister
of FOOD be pleased to state :

(a) whether the Food Corporation of India (FCI) did not
pick up wheat when the same was in plenty in Punjab

league with the private dealers;

(b) whether Government have ordered an inquiry into
this lapse of FCl;

(c) if so, the outcome thereof; and
(d) if not, the reasons therefor ?

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES, CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV) : (a)
No, Sir. Wheat is procured for Central Pool by the FCI and
State agencies under minimum support price scheme on a
voluntary basis. The procurement prices are fixed by the
Government to ensure that farmers do not resort to distress
sale. The farmers are free to sell their produce to others at
the prices advantageous to them. ’

No such complaint from Government of Punjab has
been received in this regard.

(b) to (d) In view of the above the questions do not
arise.

[Translation] v
Wheat Allocation to Fiour Mills

*153. SHRI DHIRENDRA AGARWAL :
SHRI VINAY KATIYAR :

Will the Minister of FOOD be pleased to state :

(a) whether the officers of the Food Corporation of
India had allotted/supplied. wheat to the flour mills by
misusing their authority;

(b) if so, the details.of such cases detected during the
last one year, State-wise;

_(c) whether the prices of wheat in the open market in
the country have increased as a result thereof;

(d) if so, the action taken by the Government in each
case; and .

(e) the efforts made by the Government to check the
recurrence of such incidents in future ?

-



39 Written Answers

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES, CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV) : (a)
Some instances of irregularities in allocation of wheat to the
Roller Flour Mills have come to notice.

(b) A statement is enclosed.

(c) and (d) The quantity of wheat supplied to the Roller
Flour Mills is fairly small. Therefore, it has no direct relationship
with the increase in prices of wheat. The requirement of
consumer of foodgrains is met through PDS/RPDS and other
welfare schemes at prices fixed by the Government.

4 MARCH, 1997
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(e) To check the recurrence of such incidents, a special
squad has been formed recently in Vigilance' Division of
FCI Headquarters. The main objective of the Squad is to
increase frequency of surprise checks/investigation in
corruption prone areas which include procurement centres,
rail-heads and high loss depots. In case any instance of
misuse of authority by any one comes to light, the delinquent
official is liable for disciplinary action. The instructions do
not allow any relaxation in allotment of wheat beyond the
prescribed limit to any category of users.

Statement

Statement Showing the State-wise Details of Cases of Irregularities in Allotment of
Wheat to Roller Flour-Mills Detected During the Last One Year

S. No. State Gist of the case

Action taken

1. Kerala

2. West Bengal

3. Qrissa

4. Haryana

A case of issue of wheat to a non-
functional RFM has been detected.

Wheat had been issued to five Roller
Flour Mills beyond the prescribed
ceiling during July, 1996.

Wheat had been issued to some parties/
RFMs in excess of the prescribed
ceiling.

A case has been registered against the
then SRM, FCI, Haryana on 6.1.97 by
the Distt. Police Authorities at Rohtak.
The main allegation in the FIR is that
illegal gratification was demanded for
allotment of wheat under open sale
schemes by the agents of SRM, FCl,
Haryana. The FIR names the SRM,
FCJ, Haryana and two other FCI officials
apart from the private traders.

Disciplinary proceedings against the delinquent
officials have been initiated.

The Joint Manager (PO) who had issued wheat
to the RFMs in excess had been shifted from
the post of JM (PO).

Disciplinary proceedings under major penalty
have been initiated against the delinquent
officials on account of violation of instructions
at the time of sale of wheat under open sale
scheme in Orissa.

Two FCI officials and three others have been
arrested. The FCI officials have also been
placed under suspension. The service of the
then SRM, FCI, Haryana have been repatriated
to his parent cadre. The matter has been taken
up with CBI for investigation.

[English]
Insurgency in N.E. Region

*154. SHRI SONTOSH MOHAN DEV :
DR. T. SUBBARAMI REDDY :

Wwill the Minister of HOME AFFAIRS be pleased to
state :

(a) whether Bangladesh has helped India in curbing
the insurgency in the North Eastern States after signing the
indo-Bangladesh treaty for sharing the Ganga water,

(b) if so, the details thereof;

(c) the extent to which the insurgency in the North
Eastern States has been checked thereafter,

(d) whether Bangladesh has also agreed to settle the
Chakma refugees problem; and

(e) if so, the details thereof ?

THE MINISTER OF HOME AFFAIRS (SHRI INDRAJIT
GUPTA ) : (a) to (c) The positive attitude of new Bangladesh
Government is likely to lead to denial of base and transit
facilities to the insurgents in Bangladesh and this is expected
to improve the security scenario in the North Eastern States.

(d) and (e) The Government of Bangladesh have
reiterated their commitment for speedy repatriation of the
Chakma refugees. A Parliamentary delegation led by Chief
Whip of the ruling party in Bangladesh has visited the
Chakma camps in Tripura between 27 Feb.—1 March 97 to
expedite the repatriation of Chakma refugees.
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[Fransiation]
Import of Fertilizers

*155. SHRI SHIVRAJ SINGH :
SHRI RAVINDRA KUMAR PANDEY :

Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state :

(a) whether as a result of the liberalised import policy
the fertilizers have been imported in large quantity during
the last six months;

(b) it so, the details thereof;

(c) whether it has adversely affected the production in
the public and private sector fertilizer units in the country;
and

(d) if so, the decrease in the production of fertilizers in
the Public Undertaking Units during the last six months ?

THE MINISTER OF STATE OF THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SIS RAM OLA) :
(a) and (b) Urea, DAP and MOP are three major fertilizers
currently being imported. Urea, which is the only fertilizer
under price, distribution and movement control is being
imported on Government account through designated
canalising agencies. The import of urea during
September '96—February '97 have been 17.28 lakh metric
tonnes (LMTs) which is lower if compared to the
corresponding period of last year.

The imports of DAP and MOP were decanalised w.e.f.
17.9.1992 and 17.6.1993, respectively. Since then, they are
imported freely. According to information available with the
Department of Fertilizers, DAP imports during 1996-97 (upto
Jan '97) were 5.05 LMTs as compared to the imports of
14.06 LMTs made during the whole of the previous year.

Since there is no commercially viable source of potash
in the country, the entire requirement is being met through
imports. During 1996-97 (upto Jan '97), MOP imports have
reportedly been 7.34 LMTs as compared to the import of
21.92 LMTs made during 1995-96.

(c) and (d) The imports of Urea and DAP are made
every year for bridging the gap between demand and
indigenous availability. These have not affected the
indigenous production which has been lower by 5.28 LMTs
in respect of Urea during 1996-97 (upto Jan. '97) against
the target on account of the reduced level ot gas supplies,
equipment related technical difficulties, financial constraints,
industrial relation problems, etc. in different units both in
public as well as the private sectors. The production of DAP
has, however, been higher than the target during the same
period.

[English]
Supply Under P.D.S.

*156. SHRI YELLAIAH NANDI :
SHRI BHAKTA CHARAN DAS :

Will the Minister of CIVIL SUPPLIES, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION be pleased to state:
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(a) whether the Government have increased the monthly
allocation of the foodgrains and other items for the Public
Distribution System from January, 1997 onwards;

(b) if so, the total additional allocation made to each
State, grain and item-wise;

(c) the total demand made by the State Governments
to provide tood grains and other items to them, grain and
item-wise;

(d) whether additional supply made by the Government
to the State Governments is not sufficient to meet their
demand; and

(e) if so, the steps taken/proposed to be taken by the
Government to meet the need of each State ?

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES, CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV) : (a)
to (e) Allocation of commodities under PDS is made to the
States/UTs based on past demands, offtake trends, relative
need and other relevant factors. Additional demands
received from time to time from the States/UTs are
considered and allocations are made on the above basis,
keeping simultaneously in view the need to maintain a buffer
stock at the prescribed norms.

Allocation of sugar is made to the States/UTs every
month on the basis of 425 grams per capita as per 1991
population. Besides, an additional quota of one lakh tonnes
per annum is also released to States/UTs as festival quota
which is allocated in the month of their choice in proportion
to their monthly levy quota. In view of the better availability
of sugar, the festival quota was doubled for the calendar
year 1996 as also adhoc increase to the tune of 10% in the
monthly levy quote of all States/UTs from the month of
December, 1996 onward has been granted and release
orders issued accordingly.

As regards kerosene, an attempt is now being made to
bring those States/UTs where the per capita availability is
less than national average, to the national average level. At
present only 60% of the required quantity of kerosene is
indigenously produced and the balance is imported.

As regards edible oil, whenever the prices of this item
rise sharply in the market, Central Government imports oil
like palmolein through STC and allots it to the States/UTs
for distribution under PDS.

In so far as soft coke is concerned, allocation to the
State Government is made from out of the stocks held by
the Public Sector Coal companies.

Information relating to month-wise and State-wise
allocation from December, 1996 to March, 1997 of wheat,
rice, sugar, edible oil, kerosene and soft coke is given in
the statement enclosed.
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[Translation]
Import of Wheat and Present Stock

*157. SHRI ASHOK ARGAL :
SHRI R. SAMBASIVA RAO :

Will the Minister of FOOD be pleased to state:

(a) whether the import of wheat has exceeded two

million tonnes;

(b) if so, whether the experts have revealed that import
of wheat will be higher, if the stock with agencies is taken
into consideration;

(c) if so, the reaction of the Government thereto;

(d) the total stock of wheat at present with the Food
Corporation of india; and
(e) the public agencies appointed by the Government
for the supply of imported wheat and the stock lying with
each one of them ?

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES, CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV) : (a)
No, Sir. The Government have decided to import upto 2
million tonnes of wheat during 1996-97.

(b) and (c) Do not arise.

(d) Apart from the stocks held by the State Government
agencies for Central Pool the stock of wheat with the Food
Corporation of india as on 1.2.97 is estimated at 23.60 lakh
tonnes.

(e) The Government has not appointed any other Public
Agencies for supply of imported wheat. The entire quantity
of wheat after arrival in India would be stored and distributed
by FCI. The total arrival of imported wheat as on 28.2.97 is
expected to be approximately 5 lakh tonnes.

Law and Order in Dethi

*158. SHRI B.L. SHARMA 'PREM’ :
COL. RAO RAM SINGH :
Will the Minister of HOME AFFAIRS be pleased to
state :
(a) whether the law and order situation in Delhi is
continuously deteriorating;

(b) if so, the reasons therefor;

(c) the action being taken by the Union Government to
improve the law and order in Delhi; and

(d) the percentage of increase in the crime rate from
the year 1995-96 to 1996-97 and the reasons therefor ?

THE MINISTER OF HOME AFFAIRS (SHRI INDRAJIT
GUPTA) : (a) to (d) The percentage increase/decrease of
crime under major heads during 1996 as compared to 1995
is given in the enclosed Statement. There was a decrease
in the incidents of crime under some heads though it
registered an increase under some other heads. The crime

to au“"bﬂs 4

rate in the National Capital Territory of Delhi is g,
influenced by (a) sharp increase in the floating population
visiting the Capital daily; (b) involvement of outside cnmings
in various crimes committed in the City; (c) lax family vigj.
(d) loosening of social controls and increased violence i
social interactions; and (e) political and trade union actiities,
Instructions given to all Police Stations to register all crime
reported, without exception, is also partly responsible for

higher figures.
The steps taken by the Delhi Police to prevent crime,
inter alia, include :—

(i) The existing beat system of patrolling has been
reviewed and made more effective. The known
bad characters have been put under constant
surveillance. A drive has been undertaken to
maintain a close watch on criminals who often
escape the net of police having no previous history;

(ii) Intelligence is being constantly developed about
the movement of desperate criminals and raids
are conducted to nab these criminals. Patrolling
has been intensified especially on the dark nights
as there is a tendency for the criminal gangs to
operate during such nights;

(iii) Activities of criminals released from jail and means
they have adopted to earn their livelihood are
verified and surveillance kept over them;

(iv) A servant verification drive was pursued with
renewed vigour. Such drives were organised in
different colonies to activate citizens to get their
servants verified;

(v) ‘Neighbourhood Watch Scheme’ has been initiated

in different colonies of the capital. Senior citizens
are visited from time to time by beat officers;

(vi) Modem scientific methods of investigation are used
for detection of heinous crimes; and

(vii) A Special Task Force has been constituted under
Delhi Police to effectively handle the investigation
of serious crimes including heinous crimes.

Statement

Percentage Increase/Decrease of Incidents of Crime
under Various Heads in Delhi during 1995 and 1996

Crime 1995 1996 %age
head rise/ffall in
1996 over
1995
1 2 3 4
Murder 525 518 -1.33
Robbery 553 609 + 10.13
Dacoity 42 32 - 23.81
Kidnapping/ 1242 1250 + 0.64
Abduction
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1 2 3 4
Rape 377 484 + 28.38
Molestation 521 694 + 33.20
of women
Dowry death 167 133 - 20.36
406 IPC 60 20 - 66.67
(Relating
to dowry)
498-A IPC 1042 862 -17.27
(Cruelity by
husband or
in-laws)
Dowry 15 4 - 7333
Prohibition
Act
Kidnapping/ 877 925 + 5.47
abduction
of women

- Eve Teasing 2796 2059 - 26.36

to Questions 50 ‘

Voluntary Organisations

*159. SHRI SOHAN BEER :
DR. RAMESH CHAND TOMAR :

Wil the Minister of WELFARE be pleased to state :

(a) the number of voluntary organisations in the country
engaged in the welfare of the poor, orphan children,
aggrieved women and handicapped persons with details
thereof, State-wise;

(b) whether the Central Government also provide grant
to these voluntary organisations, besides the State
Government; and

(c) if so, the details of the grants provided by the Central
Government during the last three years, State-wise ?

THE MINISTER OF WELFARE (SHRI BALWANT
SINGH RAMOOWALLIA ) : (a) to (c) A statement is given
below :

Statement

Grant in aid to Voluntary Organisations for SCs

(Rupees in Lakhs)

S.No. State/UT 1993-94 1994-95 1995-96
. No. of Amt. No. of Amt. No. of Amt.
NGOs. released NGOs. released NGOs. released

1 2 3 4 5 6 7 8

1. Andhra Pradesh 33 85.32 59 179.44 56 181.78
2. Assam 1 1.47 1 1.53 2 6.53
3. Bihar 8 13.69 - 19 48.99 17 48.60
4. Delhi 18 216.89 21 246.05 18 228.88
5. Haryana 3 5.63 7 15.42 5 16.54
6. Himachal Pradesh 1 240 — — - —
7. Jammu & Kashmir 1 242 1 1.22 —_ —
8. Karnataka 17 71.62 22 124.82 22 117.95
9. Madhya Pradesh 7 15.88 13 33.39 13 35.90
10. Maharashtra 3 48.54 7 52.42 7 52.51
11. Manipur 5 9.78 6 13.91 6 15.55
12. Orissa 16 30.06 28 95.96 28 62.99
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1 2 3 4 5 6 7 8
13. Rajasthan 6 7.15 13 13.34 12 20.08
14. Tamil Nadu 5 13.88 11 23.72 10 18.77

15. Tripura 1 1.06 2 5.07 2 5.54
16.  Punjab — - 2 3.78 2 145
17. Uttar Pradesh 52 101.27 74 198.86 71 170.75
18. West Bengal 22 116.53 26 117.39 27 95.72
19. Chandigarh — — 1 0.75 : 1 1.10
Total 199 743.59 313 1169.76 : 299 240.64
Grant in aid to Voluntary Organisations for Scheduled Tribes Development
1 2 3 4 5 6 7 8
1. Andnra Pradesh 4 10.74 7 9.18 10 27.00
2. Arunachal Pradesh 5 71.89 5 - 83.39 . 5 84.50
3. Assam 4 20.65 4 25.94 3 15.09
4. Bihar 6 31.62 6 34.95 8 35.26
5. Gujarat 2 4.32 2 2.36 1 1.07
6. Jammu & Kashmir - — - —_ 1 10.81
7. Kamataka 2 19.44 3 22.15 3 15.80
8. Kerala 5 19.70 5 28.11 5 29.42
9. Madhya Pradesh 2 15.85 2 3.91 2 12.54
10. Maharashtra 6 42.62 . 5 56.96 6 40.73
11. Manipur 1 1.05 2 3.97 2 3.05
12. Meghalaya 2 52.34 2 48.63 2 68.91
13.  Nagaland 1 1.08 - - 2 1.96
14. New Delhi 5 29.79 5 63.67 5 36.75
15. Orissa 10 43.37 15 ' 52.86 16 70.63
16.  Rajasthan 1 10.49 1 11.36 1 10.79
17.  Tamil Nadu 2 12.19 4 12.89 4 17.80
18.  Tripura —_ —_ 2 - 4.22 2 1.45
19.  Uttar Pradesh 1 ‘ 1.28 1 3.25 1 6.18
20. West Bengal 7 1473 8 25.81 7 40.11
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Gra_nt in aid to Voluntary Organisations for the Welfare of Handicapped

! 2 3 4 5 6 7 8

1. Andhra Pradesh 27 99.40 49 279.08 50 432.27
2. Assam 1 051 . 4 5.81 2 3.76
3. Arunachal Pradesh — — 1 0.96 - —
4. Bihar ) 13 27.50 24 46.66 21 60.72
5. Chandigarh 2 1.16 2 0.90 2 2.33
6'. Delhi 22 107.29 33 159.45 30 149.74
7. Goa 1 4.84 2 6.65 2 7.47
8. Gujarat 17 22.42 16 32.74 13 28.49
9. Haryana —_ —_ 5 15.87 6 14.96
10. Himachal Pradesh — — 1 26.28 1 15.36
1. Jammu & Kashmir . 2 348 2 4.45 2 3.08
12. Karnataka 25 114.25 48 207.43 43 216.68
13. Kerala 28 59.71 44 138.95 46 158.33
14.  Madhya Pradesh 9 15.54 13 8.71 4 1.87
15.  Maharashtra 25 79.66 46 106.40 22 80.61
16. Manipur 2 8.30 3 17.61 3 17.98
17. Meghalaya 2 2.98 2 4.98 2 4.25
18. Mizoram — — 1 2.16 1 3.04
19. Orissa 4 10.64 10 32.71 7 37.97
20.  Pondicherry —_ — 1 2.50 — _—
21.  Punjab — — 8 13.89 6 13.91
22.  Rajasthan 5 22.74 7 36.47 7 38.05
23.  Tamil Nadu 33 70.73 64 146.20 49 99.59
24.  Tripura 2 3an 2 775 1 1.79
25.  Uttar Pradesh 35 152 87 75 364.17 53 639.17

26.  West Bengal 22 273.24 31 166.34 28 164.04
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Grant-in-aid to Voluntary Organisations under Social Defence Division
(Omhan Children)

1 2 3 4 5 6 7 8

1. Andhra Pradesh 3 3.87 7 26.31 8 26.27

2. Assam — - 3 3.60 2 6.05

3. Gujarat 7 8.05 9 25.02 7 28.91

4. Karnataka 3 6.44 6 22.09 6 17.06

5. Kerala 2 1.62 2 3.39 2 5.82

6. Madhya Pradesh -— - 3 9.23 4 16.38

7. Maharashtra 24 32.87 26 65.29 20 38.18

8. Manipur — - 1 5.54 1 3.70

9. Mizoram - - 1 1.23 — -
10. Orissa 6 8.14 6 9.78 6 16.27

1. Rajasthan —_ — 4 3.63 3 11.97

12. Tamil Nadu 9 23.90 9 4542 10 23.30
13.  Tripura - - -— 0.52 1 240
14.  Uttar Pradesh 6 12.33 6 23.91 18 18.73
15. West Bengal 9 25.57 26 80.87 23 96.64
16. Delhi 10 18.22 9 23.53 9 34.96
17. Haryana 1 1.62 —_ — — -
[English] THE MINISTER OF FOOD AND MINISTER OF CIVIL

Shorage o West et Trrwporaton  SUSTLIES, CONSUNED ArrAIe o e

*160. SHRI SUBRAHMANYAM NELAVALA : Will the
Minister of FOOD be pleased to state :

(a) whether the current shortage of wheat is due to the
transportation bottlenecks as per the views of the experts
and the FCI;

(b) whether it has been reported that if the transportation
bottienecks are not sorted out soon there may be a shortage
of rice as well;

(c) whether the railways and other transport agencies
have been urged to provide sufficient means of transport
for the transportation of wheat and rice to various places;

(d) if so, the full details in this regard; and

(e) if so, the action taken/proposed to be taken by the
Govermnment to remove this problem ?

(a) No, Sir.

(b) The offtake as percentage of allocation under the
PDS/RPDS during the current year 1996-97 registered a
substantial increase to 75% from 55% in the previous year.
The increased demand of foodgrains in the PDS/RPDS has
been met by a substantial improvement in the availability of
railway rakes for movement of foodgrains in the last few
months. Some recommendations to meet the increasing
demand of movement of foodgrains like strengthening of
infrastructure on trunk railway routes, have been made. As
the requirement of wheat in the coastal states is likely to be
met mostly with the imported wheat, more railway rakes
would be available for movement of rice ex-North to the
South.

(c) to (e) Regular coordination is maintained and
meetings are held at various levels between the Ministry of
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Railways, Ministry of Food and FCl for the transportation of
foodgrains to various States.

Argentinian Wheat

1520. SHRI MANIKRAO HODLYA GAVIT : Will the
Minister of FOOD be pleased to state :

(a) whether the Government have finalised and
instructed the State Trading Corporation of india to look
into the possibility of importing the Argentinian wheat as it
is cheaper than the Australian and Canadian wheat which
have already been contracted in excess of one million
tonnes;

(b) if so, the details thereof;

(c) whether the Argentinian wheat has not been booked
so far since there was an opinion that it would be suited
only for the bread making and not suitable for making the
chappatis; and

(d) it so, the reaction of Government in this regard ?

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES, CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV) : (a)
to (d) The State Trading Corporation of India has finalised
contracts for import of 1 lakh tonnes of wheat from Argentina
@ US $ 173 per metric tonne (C&F) JNPT/Bombay Port.

[Translation]
Drip Irrigation

1521. SHRI SANTOSH KUMAR GANGWAR : Will the
Minister of AGRICULTURE be pleased to state :

(a) whether the Government are encouraging the
expansion of drip/sprinkler irrigation system and providing
ninety percent rebate for the purpose;

(b) if so, the names of areas where this system is
being implemented alongwith the total area under the
system, State-wise;

(c) the total amount of subsidy provided by the
Government during the current year for the purpose, State-
wise;

(d) whether the Government are aware of the fact that
only big farmers of limited area are getting benefit of this
scheme and most of the farmers are utilizing the provision
of rebate only for purchasing the pipes and the remaining
components remain unpurchased; and

(e) if so, the steps being taken by the Government to
achieve the objectives of the scheme ?

THE MINISTER OF AGRICULTURE (EXCLUDING THE
DEPARTMENT OF ANIMAL HUSBANDRY AND QA!RY}NG)
(SHRI CHATURANAN MISHRA) : (a) Yes, Sir. Ninety

PHALGUNA 13, 1918 (Saka)
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percent subsidy is being provided to SC/ST, Small/marginal
and women farmers and seventy percent subsidy is provided
to the other farmers.

(b) The State-wise area covered under drip irrigation
system and number of sprinkler systems installed are given
in Statements | and |i.

(c) The State-wise allocation of funds for drip and
sprinkler irrigation systems for the year 1996-97 are given
in Statements Ill and IV.

(d)-As per available information from the states, majority
of the farmers covered under the scheme belong to SC/ST,
Small/marginal and women farmers. Subsidy is released
only if the entire drip system is installed, and duly verified
by state officials.

(e) The objectives of scheme are achieved through
regular monitoring, providing for drip demonstration,
organising training programmes for state officials and farmers
and conducting adoptive research.

Statement-|
Area Covered (in ha.) under Drip Irrigation during
1992-96

Sl State Total (1992-96)
No. Achievement
1 2 3
1. Andhra Pradesh 7245.00
2 Assam 0.00
3. Bihar 0.00
4 Goa 204.72
5. Guijarat 3670.00
6. Haryana 1123.00
7. Himachal Pradesh 17.39
8. Jammu & Kashmir 31.00
9. Karnataka 14719.00
10. Kerala 3469.00
11. Madhya Pradesh 1447.00
12. Maharashtra 30203.00
13. Manipur 90.00
14. Meghalaya 0.00
15. Mizoram 0.00
16. Nagaland® 175.00
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Statement-lll
: 2 ? Subsidy provided during 1996-97 under Drip Irrigation
17.  Orissa 1276.00 Sl. Name of State Rupees (in lakhs)
18. Punjab 709.00 No.

19. Rajasthan 842.50 1. Andhra Pradesh 944.44
20. Tamil Nadu 12209.00 2 Arunachal Pradesh 9.90
21. Tripura 0.00 3. Assam 55.09
22. Uttar Pradesh 467.00 4. Bihar 184.16
23. West Bengal 9.00 5. Goa 25.10
24. Sikkim 79.00 6. Guijarat 321.84
25. Dadra & Nagar Haveli 3.00 7. Haryana 142.37
26.  Daman & Diu 28.65 8. Himachal Pradesh 16.20
27. Delhi 4.00 9. Jammu & Kashmir 17.42
28. Lakshadweep 0.00 10. Karnataka 832.66
29. Arunachal Pradesh 75.00 11. Kerala 168.89
30. Chandigarh 0.00 12 Madhya Pradesh 321.10
31. Andaman & Nicobar 0.00 13. Maharashtra 1485.22
32. Pondicherry 60.00 14. Manipur 5.99
Total : 78151.26 5. Meghalaya 5.99
Statement-l 16. Mizoram 6.08
Number of sets installed for Sprinkler Irrigation 7. Nagaland 1215
Systemn during 1992-96 18. Orissa 129.62
Sl State Total Number of 19. Punjab 54.86
No. Sets Installed 20. Rajasthan 60.71
1. Andhra Pradesh 13411 21.  Sikkim 5.99
2. Gujarat 10789 22. Tamil Nadu 370.10
3. Haryana 3328 23.  Tripura 8.37
4 Karnataka 5194 24. Uttar Pradesh 59.36
5. Madhya Pradesh 10097 25.  West Bengal 1.97
6. Maharashtra 13785 26. Dadra & Nagar Haveli 4.45
7. Rajasthan 22723 27.  Dehi 33
8. Tamil Nadu 10811 28. Daman & Diu 4.45
9. Uttar Pradesh 8013 2. Lakshadweep 4.45
10.  Other States 1591 30. Pondicherry 0.00

Total : 99742 Total 5272.18
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Statement-1vV
Subsidy provided during 1996-97 under
Sprinkler Irrigation

(Rs. in lakhs)
Sl Name of State Allocation during
No. 1996-97
1. Andhra Pradesh 1540.75
2. Arunachal Pradesh 375
3. Assam 18.75
4. Bihar 276.25
5. Goa —
6. Guijarat 693.50
7. Haryana 606.00
8. Himachal Pradesh 18.75
9. Jammu & Kashmir 19.00
10. Karnataka 788.50
11. Kerala -
12. Madhya Pradesh 2147.75
13. Maharashtra 1789.37
14. Manipur 89.00
15. Meghalaya 1.87
16. Mizoram 1.87
17. Nagaland 1.87
18. Orissa 665.75
19. Punjab 37.50
20. Rajasthan 2095.87
21, Sikkim 7.50
22, Tamil Nadu 1087.25
23. Tripura -
24.  Uttar Pradesh 1152.81
25, West Bengal 37.50

14233.97

Total :

to Questions 62

[English]
Land Boundary Agreement

1522. SHRI AMAR ROY PRADHAN : Will the Minister
of HOME AFFAIRS be pleased to state :

(a) the outstanding issues relating to implementation of
the Land Boundary Agreement with Pakistan/Bangladesh;

(b) the names of 23 Indian Enclaves found not
exchangeable within Bangladesh;

(c) whether the problem of Exchange of Enclaves has
been under the consideration of the Government since long;

(d) if so, the reasons therefor; and
(e) the time by which this problem is likely to be solved?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR) : (a) to
(e) The three outstanding issues pertaining to the India-
Bangladesh Land Boundary Agreement, 1974 are :
(i) exchange of enclaves; (ii) transfer of adverse possessions;
and (iii) completion of boundary demarcation.

The division between India and the then East Pakistan,
now Bangladesh, took place on the basis of Radcliffe Award
which left some small enclaves belonging to India and East
Pakistan/Bangladesh in each other’s territory. As per
information available with us, there were 11 non-
exchangeable Indian enclaves in Bangladesh. The non-
exchangeable enclaves stand for enclaves within enclaves,
or areas which were earlier thought to be enclaves, but
which after demarcation of boundary have become
contiguous and thus are no longer enclaves.

The exchange of enclaves is directly linked to and will *
necessarily follow the demarcation of boundary with
Bangladesh. The demarcation of about 41 kilometers of the
indo-Bangladesh land boundary is yet to be completed.
Government propose to complete the task of demarcation
of the boundary with Bangladesh swith the cooperation of
the concerned State Governments.

Bomb Blast in Bansgoan

1523. SHRI RAM SAGAR : Will the Minister of HOME
AFFAIRS be pleased to refer to the reply given to Unstarred
Question No. 3243 on August 27, 1996 regarding Bomb
blast in Bansgoan and state :

(a) whether the information has since been collected,
(b) it so, the details thereof; and
(c) the action taken by the Government in the matter ?

THE MINISTER OF STATE IN THE MINISYRY:OF
HOME AFFAIRS {SHRY MOAD:-MAGBOOL' DARJ “4¢#) to
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(c) Yes, Sir. According to information received from the
Government of Uttar Pradesh, the incident had taken place
on 25.3.1996. As a result of the bomb blast, 11 persons
were killed while 41 persons were injured. The investigations
revealed the involvement of eight persons in the incfdent.
Five persons were arrested. One person surrendered in the
Court. The movable and immovable property of two persons
was attached. Chargesheet has been issued against the

accused persons.

Normative Cost of Sugar

1524. SHRI RAM NAIK : Will the Minister of FOOD be

pleased to state :

(a) whether the normative cost of the Sugar Factory

Project was fixed during 1992;

(b) whether due to escalation of prices there is a wide
gap in the normative cost and actual cost of sugar;

(c) if so, the details thereof.

(d) whether the revision of the normative cost is under
" consideration of the Government;

(e) it so, the details thereof; and

() the time by which the revised normative cost is likely
to be finalised ?

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES, CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV) : (a)
to (¢) The Government have not prescribed any normative
cost for sugar factories though the financial institutions while
assessing the projects have been going by a certain standard
taking into account the financing pattern and the pro'fpect
of return on capital. The financial institutions are generally
concerned with the debt-equity ratio and the financial viability
of the project. Since the State Governments contribute a
large part of equity of the Cooperatives and also have to
guarantee the loans, the question of availability of total
finance for a particular unit has to be resolved between
them, the cooperative and the financial institutions.

(d) to (f) The Bureau of Industrial Costs and Prices
have estimated the cost of a new 2500 TCD sugar factory
at Rs. 40 crores.

Palm Oil Processing Venture

1625. SHRI SULTAN SALAHUDDIN OWAISI : Will the
Minister of AGRICULTURE be pleased to state :

(a) whether CSIR has signed a MOU with Andhra
Pradesh Cooperative Oilseeds Federation for Rs. 17 crore
indigenously developed palm oil processing technology;
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(b) if so, the main features of the MOU:

(c) whether it is expected to eam sizeable foreign
exchange through the export of this technology;

(d) whether the main objective of the new technology
is to lead the country to self-sufficiency in the sphere of the

edible oils; and

(e) if so, the details thereof and the extent to which this
is likely to benefit the people of Andhra Pradesh?

THE MINISTER OF AGRICULTURE (EXCLUDING THE
DEPARTMENT OF ANIMAL HUSBANDRY AND DAIRYING)
(SHRI CHATURANAN MISHRA) : (a) Yes, Sir. MoU has
been signed between CSIR and A.P. Co-operative Oilseeds

Federation for Rs. 11.20 crores.

(b) The main features of the MoU are as follows :

() To establish a 10 Tonne Fresh Fruit Bunches
(FFB)/hour processing capacity Palm Oil mill at
Ashwaraopet, Distt. Khammam, Andhra Pradesh
developed indigenously by National Laboratories
of CSIR.

(i) The Project will be implemented by Licensee
project Engineering Companies under the
supervision of CSIR.

(i) The performance will be guaranteed to match
the international standards.

(c) Yes, Sir. The indigenous technology package

developed by CSIR has the potential of export to African &
Far Eastern countries.

(d) and (e) Yes, Sir. The palm oil recovery per ha. is

highest amongst all other oilseed crops. The new technology
package will yield higher efficiency on oil production from
oil palm and thus it may attract growers to boost up its
cultivation, thereby helping in achieving the goal of self-
sufficiency in sphere of edible oil. The oil palm cultivation is
being promoted among farmers of Andhra Pradesh and
other States under the Technology Mission on Oilseeds &
Pulses. Along with A.P. Cooperative Oilseeds Federation,
private entrepreneurs have come up to establish the oil
palm processing units. Since the economic return from oil
palm cultivation is higher than that obtained from
conventional oilseed crops, the latest processing facilities
would increase higher recovery of palm oil and attract the
farmers of the Andhra Pradesh towards the cultivation of
this crop with higher returns.

Pashu Vigyan Kendras

1526. SHRI SANDIPAN THORAT : Will the Minister of
ANIMAL HUSBANDRY AND DAIRYING be pleased to state:



65 Written Answers

(a) whether there is any proposal 10 set up Pashu
Vigyan Kendras ali over the country for the scientific
development of Animal Husbandry to give boost to “White
Revolution”; and

(b) if so, the details thereof alongwith its present status
and implications, State-wise ?

THE MINISTER OF STATE OF THE DEPARTMENT
OF ANIMAL HUSBANDRY AND DAIRYING IN THE
MINISTRY OF AGRICULTURE (SHRI RAGHUVANS
PRASAD SINGH) : (a) and (b) A new plan scheme for
setting up composite Livestock Production and Extension
Centres has been proposed for inclusion in the Ninth Five
Year Plan. The scheme envisages the establishment of
livestock demonstration units where training will be provided
to rural youth in the scientific rearing of livestock so as to
enable them to practice livestock rearing as a productive
and income generating enterprise.

Persons with Disabilities (Equal Opportunities,
Protection of Rights and Full Participation) Act, 1995

1527. SHRI PARASRAM BHARDWA. : Will the Minister
of WELFARE be pleased to state :

(a) whether the by laws, rules and regulations under
the Persons with Disabilities (Equal opportunities, Protection
of Rights and Full Participation) Act, 1995 have not been
framed so far;

(b) if so, the reasons theretor; and
(c) the time by which these will be framed ?

THE MINl\STEH OF WELFARE (SHRI BALWANT
SINGH RAMOOWAILIA) : (a) to (c) In exercise of the powers
conferred by sub-sections (1) and (2) of section 73 of the
Persons with Disabilities (Equal Opportunities, Protection of
Rights and Full Participation) Act, 1995, the Central
Government have framed rules and notified them vide
gazette of India, Extra-ordinary, under Part-ll, Section-3,
sub-section (ii) as S.0.No. 908 (E), dated 31-12-96. Copies
of the Notification were laid on the Table of the House on
25.2.97.

Pay Structure for Central State Farm, Aralam

1528. SHRI T. GOVINDAN : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether the Government are considering to revise
the pay structure of the workers and taking over the Ceniral
State Farm, Aralam; and

(b) if so, the details thereof ?

THE MINISTER OF AGRICULTURE (EXCLUDING
THE DEPARTMENT OF ANIMAL HUSBANDRY AND
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DAIRYING) (SHRI CHATURANAN MISHRA ) : (a)
Central State Farm, Aralam is one of the units of State
Farms Corporation of India (SFCI) Limited, a Public
Sector Undertaking under the control of Ministry of
Agriculture. SFCI has adopted two types of pay structure
for its regular employees i.e. Industrial DA pattern and
Central DA pattern. IDA pay scales were revised w.e.f.
1.1.1992. As regards revision of wages of workers/
labourers of Central State Farm, Aralam, it may be
mentioned that their wages are governed under the
Minimum Wages Act. The competent authority for revision
of wages of workers/labourers of Central State Farm,
Aralam is the State Government .of Kerala. The revision
of their wages will be effected as per revision of wages
of such workers by the State Government of Kerala. At
present, there is nc proposal for taking over the
management of Central State Farm, Aralam.

(b) In view of the position indicated above, question
does not arise.

Dairies Supplying Milk for DMS

1529. SHRI MULLAPPALLY RAMACHANDRAN : Will
the Minister of ANIMAL HUSBANDRY AND DAIRYING be
pleased to state :

(a) the location of the Dairies which are supplying mitk
to the Delhi Milk Scheme (DMS) and Mother Dairy;

(b) the norms/rules laid down by the statutory authority,
to be followed by these Dairies;

(c) whether any shortcomings/dangerous methods have
been detected in the methods adopted for the production of
milk at these Dairies;

(d) if so, the details thereof; and

(e) the remedial measures taken/proposed to be taken
by the Government in this regard ?

THE MINISTER OF STATE OF THE DEPARTMENT
OF ANIMAL HUSBANDRY AND DAIRYING IN THE
MINISTRY OF AGRICULTURE (SHRI. RAGHUVANS
PRASAD SINGH) : (a) Delhi Milk Scheme (DMS)
and Mother Dairy are receiving their milk supply from
Unions/Dairies of State Cooperative Dairy Federations.
Location of these dairies/unions is given in the Statement
enclosed.

(b) These Dairies/Unions are governed by various
provisions of the Prevention of Food Adulteration Act, 1955
and the rules framed thereunder as well the Milk and Milk
Product Order, 1992.

(c) to (e) The information is being collected.
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Statement

Locations of Unions/Dairies of various Federations supplying milk
Location of Dairy/Union Supplying Milk

to Delhi Mitk Scheme (DMS)/Mother Dairy

Name of the State -
Coop. Federation DMS Mother Dairy
Pradeshik Coop. Dairy Bullandshahar Muradabad
Federation Ltd., Lucknow Meerut Aligarh
Aligarh Agra
Hapur Muzaffarnagar
Muradabad Hapur
Badayun Meerut
Etawah Bullandshahar
Mathura
Rajasthan Coop. Dairy Hanumangarh Jaunpur
Federation, Jaipur Palli Bikaner
Bikaner Hanumangarh
Bhilwara Palli
Jodhpur Ajmer
Alwar Alwar
Bhilwara
Haryana Dairy Dev. Coop. Rohtak Rohtak
Federation Ltd., Chandigarh Jind Ballabhgarh
Ambala
Punjab State Coop. Milk Amritsar Ludhiana
Producers Federation Ltd., Sangrur Bhatinda
Chandigarh Bhatinda Patiala
Jullundhar Sangrur
Patiala Jullundhar
Gurdaspur
Guijarat Coop. Milk None Anand
Godhra

Marketing Federation
Ltd., Anand, Gujarat

Clearance of Projects

1530. SHRI CHINTAMAN WANAGA : Will the Minister
- of ENVIRONMENT AND FORESTS be pleased to state :

(a) whether the proposal for water transport projects at
Nerul in Navi Mumbai and near Radio Club in South Mumbai
is awaiting Central clearance;

(b) if so, the action taken/proposed to be taken by the
Government in this regard; and

(c) the time by which these projects are likely to be
cleared ?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (PROF. SAIFUDDIN
SOZ). (a) Yes, Sir.

(b) and (c) Certain details about the project are awaited

from the project proponents. The proposal will be examined
on receipt of requisite data for taking a decision.

World Food Programme

1531. SHRI VISHVESHWAR BHAGAT : Will the
Minister of AGRICULTURE be pleased to state :

(a) whether a high level mission had visited various
parts of Madhya Pradesh during March, 1986 regarding the
approval of Scheme No. 5697 under the World Food

Programme;

(b) if so, the recommendations made by the mission;
and

(c) the time by which the project is likely to be given
approval ?

THE MINISTER OF AGRICULTURE (EXCLUDING THE
DEPARTMENT OF ANIMAL HUSBANDRY AND DAIRYING)
(SHRI CHATURANAN MISHRA) : (a) Yes, Sir. The Appraisal
Mission of World Food Programme (WFP) visited Madhya
Pradesh during March, 1996.
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(b) The World Food Programme (WFP) Appraisal
Mission recommended that food aid to Madhya Pradesh
under Project-5697-improvement of food security through
forestry activities be continued.

(c) The project is included as a part of India Country
Programme which has been approved by the WFP's
Executive Board in January, 1997.

Open Market Sale by FCI

1532. SHRI NAMDEO DIWATHE : Will the Minister of
FOOD be pleased to state :

(a) whether serious irregularities have been committed
by the marketing officials of the FCI who were responsible
for open market sale of the foodgrains in connivance with
the traders;

(b) it so, total number of cases noticed/reported/
registered against the FCI officials during each of the last
three years, State-wise;

(c) the details of the cases referred to CBI and the
cases where the investigation has been completed alongwith
the action taken against the defaulting officials; and

(d) the steps taken/proposed to be taken to streamline
the operations of FCI and check corruption phenomena
effectively ?

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES, CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV) : (a)
and (b) The State-wise cases noticed/reported/registered
against FClI officials during the last three years are indicated
as under :

1994 1995 1996
Headquarters 14 18 46
North Zone 344 372 608
West Zone 119 105 73
East Zone 70 73 45
NE Zone 23 23 15
South Zone 45 50 90

615 641 877

(c) A statement is enclosed.

(d) To streamline the operations of FCI and to check
corruption, the FCI has formed a Special Squad in Vigilance
Division of FCI Headquarters. The main objective of the
squad is to increase the frequency of surprise checks/
investigation in corruption prone areas which include
procurement centres, rail heads and high loss depots.
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Statement

1. Four cases, as under, were referred to the CBI during
1996-97 (upto 28.2.1997) :—

(i) A case relating to financial impropriety and
pilferage of rice alleged to have been committed
in Patiala District of Punjab was initially registered
with the local Police. After considering relevant
factors, the aforesaid case has been referred to
the CBI for investigation.

(ii) A case relating to avoidable expenditure of about
Rs. 49 lakhs on transportation of foodgrains and
sanctioning of higher rate of transportation in
Haryana has been referred to the CBI for
investigation on 30.1.1997.

(i) An FIR was lodged in Rohtak District (Haryana)
on 6.1.1997 alleging bribery and corruption in
allotment of open sale wheat to certain parties.
The Ministry of Food has conveyed its
recommendation for handing over the case to the
CBl.

(iv) An allegation was received that foodgrains
despatched from Jabalpur to a nearby FCI depot
had taken an unusually long period of 3-4 months.
It was also alleged that stocks carried by trucks
were sold in black-market. On 26.2.1997, the case
has been referred to the CBI.

2. In none of the cases investigation has been
completed so far.

Firing in Dabri Viliage

1533. SHRI |.D. SWAMI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the Government ordered inquiries/fact
finding committees into the firing incident by Delhi Police on
15.10.1996 at Dabri village,

(b) if so, whether the inquiry reports have since been
received;

(c) it so, the details thereof; and
(d) the action taken thereon ?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR) : (a) to
(d) The Lt. Governor of Delhi ordered an inquiry into the
incident and the Inquiry Officer has since submitted his
report which is under the consideration of the Govemnment
of National Capital Territory of Delhi.

Subsidy on Fertilizers

1534. SHRI BADAL CHOUDHURY : Wil the Minister
of AGRICULTURE be pleased to state :
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(a) the present policy of the Government regarding the
grant of subsidy on fertilizers;

(b) whether the Government have announced the
revised rates after giving the subsidy on different fertilizers;
and

(c) if so, the details thereof ?

THE MINISTER OF AGRICULTURE (EXCLUDING THE
DEPARTMENT OF ANIMAL HUSBANDRY AND DAIRYING)
(SHRI CHATURANAN MISHRA ) : (a) Government of India
is giving subsidy on fertilizers under Statutory Price Control.
The difference between the retention price and the notified
sale price minus the distribution margin is paid as subsidy
to the individual manufacturing unit. in addition to this subsidy
Government of India is also giving concession on sale of
decontrolled Phosphatic and Potassic fertilizers.

(b) and (c) Yes, Sir. Government of India has revised
the rates of concession on different de-controlled phosphatic
and potassic fertilizers on sales effective from 1st April,
1997. The revised rate of concession on indigenous DAP is
Rs. 3750/- per tonne, on imported DAP is Rs. 2250/- per
tonne, on MOP is Rs. 2000/- per tonne, on SSP is Rs. 600/-
per tonne and proportionately on indigenous Complex
fertilizers.

Specifications for Purchasing Foodgrains by FCI

1535. SHRIMATI MEIRA KUMAR : Will the Minister of
'FOOD be pleased to state :

(a) whether the FCI purchases foodgrains from the
farmers after conforming to certain prescribed specifications;

(b) if so, the details of those specifications;

(c) whether the specifications get diluted while the
foodgrains reach the consumer through PDS;

(d) whether any system has been envolved to prevent
this dilution; and

(e) if so, the details thereof ?

THE MINISTER OF FOOD AND MINISTER OF CIVIL
SUPPLIES, CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION (SHRI DEVENDRA PRASAD YADAV) : (a)
Yes, Sir.

(b) The desired information is given in the attached
Statements | and 1.

(c) to (e) The foodgrains are procured strictly in
accordance with the prescribed specifications by the
Government of India through the procuring agencies for
Central Pool. The procured foodgrains are stored in scientific
godowns and necessary preventive treatments are imparted
to protect the grain from various factors. Sound wheat and
rice stocks free from inspect infestation conforming to
PFA standards are only issued under Public Distribution
System.
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Statement-|

No. 8-8/96-S&I
Government of India
Ministry of Food
(Department of Food, Procurement & Distribution)

New Delhi, the 12th Sept., 1996
To

All State Governments &
Union Territories

Subject : Single Grade Specifications of Paddy, Rice and
Kharif Coarse Grains for the marketing season
1996-97.

Sir,

| am directed to forward herewith Single Grade
Specifications of Rice, Paddy and Kharif Coarse Grains for
the marketing season 1996-97. However, in order to ensure
smooth procurement operation, rice can be purchased ir
addition to the maximum limit prescribed in the single grade
specification in respect of following items of refractions :

(i) Damaged/Slightly damaged grains : Damaged/
Slightly Damaged grains will be accepted upto ,
3% only in respect of raw rice. There will be no
cut upto 2%. Between 2% to 3% cut will be
applicable at the rate of 1/2 value (half value cut).

(i) Small brokens : The small brokens percentage,
without any change in the percentage of overall
brokens, will be procured upto a maximum of 2%.
Upto 1%, there will be no cut. Between 1% to
2%, the value cut will be applicable at the rate of
1/2 value (half value cut).

(i) Dehusked Grains : The dehusked grains will be
accepted upto 13% for all groups of rice with
value cut. There will be no cut upto 10%. Above
10% to 13%, cut will be applicable at the rate of
1/4th value (one-fourth value cut).

(iv) Admixture of lower classes : Rice can be procured
with admixture of lower classes upto 14% as in
the case of Kharif Marketing season 1995-96.

(v) Moisture content : The rice will be procured upto
maximum of 15% moisture content with value cuts
(raw and parboiled). There will be no cut upto
14%. Between 14% to 15%, cut will be applicable
at the rate of full value.

It is requested that the procurement of the grains in
question may kindly be ensured by all States/Union
Territories strictly in accordance with these specifications
so as to avoid any problem/complaint during storage and
subsequent issues to the public.
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Kindly acknowledge the receipt of this communication.

Your faithfully,

Sd/-
(Dr. Sone Lal)
Joint Commissioner (S&R)
Tele. No. 3383108

Encl : as above

Copy to :
1. The Chairman, FCI, New Delhi.
2. The Managing Director, FCI, New Delhi.

3. The Executive Director (Commercial), FCI, New
Delhi.

The Manager (QC), FCI, New Delhi.
The Manager (Procurement), FCI, New Delhi.

The Managing Director, National Coop.
Development Corporation, New Delhi.

7. The Managing Director, Central Warehousing
Corporation, New Delhi.

8. The Secretary to the Gowt. of india, Ministry of
Agriculture, Ministry of Civil Supplies and Public
Distribution, N. Delhi.

9. Private Secretary to Secretary (Food)/Secretary
(FP&D)/JS (SK)JS (SN)/Director (DR).

10. DS (DR)YUS (PY.)/US (DR).
11.  All Zonal Managers, FCI.
12. All Save Grain Campaign Offices.

13. Al Indian Grain Storage Management & Research
Institute Offices.

14. Al Quality Control Cells.
15. DR-VDR-II/BP-I/BP-II/PY-1.

16. JC (S&R)/DC (S&R)/DD(S)DD (Iy/DD (SGC)AD
(Lab.)/AD (S)/AD () I, Il & IWTO (Lab.)

Sd/-
(K.M. VAGHELA)
Deputy Director (S&R)
Tel. No. 3387622

Specifications of All Varieties of Paddy
(Marketing Season 1996-97)

The paddy shall be in sound merchantable condition,
sweet, dry, clean, wholesome of good food value uniforml in
colour and size of grains and free from moulds, weewils,
obnoxious smell, argemone mexicana, kesari, admixture of
deleterious substances or colouring agents and also
conforming to PFA Standards.

Paddy will be classified into superfine, fine and common
groups.
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Schedule of Specifications

S. No. Constituents Maximum Limits (%)

1. Foreign matter:
(a) Inorganic 1.0
(b) Organic 1.0
2. Damaged, discoloured, sprouted 3.0
and weevilled grains
3. Immature, shrunken and 3.0
shrivelled grains
4. Admixture of lower classes 10.0
5. Moisture 18.0
NOTE :

1. The definitions of the above constituents and
method of analysis are to be followed as per BIS
method of analysis in Food Grains IS : 4333 (Part-
1), 1S : 4333 (Part-1)-1967 and Terminology for
Foodgrains IS : 2813-1970, as amended from time
to time.

2. The method of sampling is to be followed as per
Bureau of Indian Standards method for sampling of
Cereals and Pulses IS : 2814-1964 as amended
from time to time.

3. Within the overall limit of 1.0% for organic foreign
matter, poisonous seeds shall not exceed 0.5% of
which Dhatura and Akra seeds (vicia species) not
to exceed 0.025% and 0.2% respectively.

Uniform Specifications for Superfine, Fine/Common Rice
(Marketing Season 1996-97)

The rice shall be in sound merchantable condition,
sweet, dry, clean wholesome of good food value, uniform in
colour and size of grains and free from moulds weevils,
obnoxious smell, admixture of unwholesome poisonous
substances, argemone mexicana and kesari in any form,
or colouring agents and all impurities except to the extent
In the schedule below. It shall also conform to PFA
Standards.

Schedule of Specifications

SI. Constituents Maximum Limits (%)
No. Supertine Fine/Common
1 2 3 4
1. Brokens
Raw 220 240
Parboiled 16.0 17.0
2. Foreign matter
Raw/Parboiled 05 05
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1 2 3 4
3. Damaged/Stightly Damaged
Raw 20 20
Parboiled 40 40
4. Discoloured grains
Raw 3.0 3.0
Parboiled 5.0 5.0
5. Chalky grains
Raw 6.0 6.0
6. Rod Grains
Raw 3.0 30
Parboiled 4.0 40
7. Admixtue of lower classes
Raw/Parboiled 12.0 12.0

8. Dehusked Grains
Raw/Parboiled 100 10.0

9. Moisture Content
Raw/Parboiled 14.0 14.0

Notes Applicable to the Specifications of Superfine,
Fine and Common Varieties of Rice

Note-1

The definition of the above constituents and method
of analysis are to be followed as given in Bureau of
Indian Standard “Method of Analysis of Foodgrains” No’'s
IS : 4333 (Part-l) 1967 and IS : 4333 (Part-ll) 1967
“Terminology for Foodgrains” IS : 2813-1970 as amended
trom time to time. Dehusked grains are rice kernels whole
or broken which have more than 1/4 of the surface area
of the kernel covered with the bran and determined as
follows :—

ANALYSIS PROCEDURE : Take 5 grams of rice (sound
head rice and brokens) in a Petri Dish (80 x 70 mm). Dip
the grains in about 20 ml. of Methylene Blue solution (0.05%
by weight in distilled water) and allow to stand for about
one minute. Decant the Methylene blue solution. Give a
swirl wash with about 20 ml. of dilute hydrochloric acid (5%
solution by volume in distilled water). Give a swirl wash with
water and pour about 20ml. of Metanil Yellow solution (0.05%
by weight in distilled water) on the blue stained grains
and allow to stand for about one minute. Decant the
effluent and wash with fresh water twice. Keep the stained
grains under fresh water and count the dehusked grains.
Count the total number of grains in 5 grams of sample
under analysis. Three brokens are counted as one whole
grain.
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CALCULATIONS :
Percentage of Dehusked Grains = N x 100
w
Where N = Number of dehusked grains in 5 grams

of sample.
W = Total grains in 5 grams of sample.

2. The Method of sampling is to be followed as given
in Bureau of Indian Standard “Method of Sampling of Cereals
and Pulses” No. IS : 2814-1964 as amended from time to
time.

3. Brokens less than 1/8th of the size of full kemels will
be treated as organic foreign matter. With in the overall limit
for brokens, the small brokens of the size of 1/8th to 1/4th
shall not exceed 1.0% = For determination of the size of the
brokens average length of the principal class of rice should
be taken into account.

4. Inorganic foreign matter shall not exceed 0.5% in
any lot, if it is more, the stocks should be cleaned and
brought within the limit. Kernels or pieces of kernels having
mud sticking on the surface of rice, shall be treated as
Inorganic foreign matter.

5. In case of rice prepared by pressure parboiling
technique, it will be ensured that correct process of parboiling
is adopted i.e. pressure applied, the time for which pressure
is applied, proper gelatinisation, aeration and drying before
milling are adequate so that the colour and cooking time of
parboiled rice are good and free from encrustration of the
grains.

Uniform Specifications for Maize
(Marketing Season 1996-97)

The maize shall be the dried and matured grains of
Zea mays. It shall have uniform size, shape and colour. it
shall be in sound merchantable condition and also
conforming to PFA standards.

Maize shall be sweet, hard, clean, wholesome and free
from argemone mexicana and kesari in any form colouring
matter, moulds weevils, obnoxious smell, admixture of
deleterious substances and all other impurities except to
the extent indicated in the schedule below :

Schedule of Specifications

S. No.  Constituents Maximum limit (%)

1. Foreign matter 1.5
2. Other foodgrains 2.0
3. Shrivilled & Immature grains 3.0
4. Damaged 1.5
5. Slightly damaged, discoloured and 45
touched grains
6. Weevilled grains 1.0
7 Moisture 14.0
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N.B.

1. The definition of the above constituents and method
of analysis are to be followed as given in Indian
Standard ‘Method of Analysis for Foodgrains' Nos.
IS : 4333 (Part-1) 1967 and IS : 4333 (Part-Il) 1967
and Terminology for foodgrains IS : 2813-1970 as
amended from time to time.

2. The method of sampling is to be followed as given
in Indian Standard ‘Method of Sampling of bigger
size foodgrains’ No. IS : 3714-1978 as amended
from time to time.

3. Within the overall limit of 1.5% for foreign matter,
the inorganic matter shall not exceed 0.5% and
poisonous seeds too shall not exceed 0.5% of
which Dhatura and Akra Seeds (vicia species) not
to exceed 0.025% and 0.2% respectively.

Uniform Specifications for Bajra
(Marketing Season 1996-97)

The Bajra shall be the dried and matured grains of
Pennisetum typhoides. It shall have uniform size, shape
and colour. It shall be in sound merchantable condition and
also conforming to PFA standards.

Bajra shall be sweet, hard, clean, wholesome and free
from argemone mexicana and kesari in any form, colouring
matter, moulds, weevils, obnoxious smell, admixture of
deleterious substances and all other impurities except to
the extent indicated in the schedule below :

Schedule of Specifications

S.No. Constituents Maximum Limits (%)
1. Foreign matter 15

2. Other foodgrains 3.0

3. Damaged 15

4. Shrivelled and immature grains 4.0

5. Slightly damaged & discoloured 25

6. Weevilled grains 1.0

7. Moisture 14.0
N.B

1. The definition of the above constituents and method
of analysis are to be followed as given in Indian
Standard ‘Method of Analysis for Foodgrains' IS :
4333 (Part-l) 1967 and IS 4333 (Part-ll) 1967 and
Terminology for foodgrains IS : 2813—1970 as
amended from time to time.

2. The method of sampling is to be followed as given
in Indian Standard ‘Method of Sampling of Cereals
and Pulses’ No. IS : 2814—1964 as amended from
time to time.
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3. Within the overall limit of 1.6% for Foreign matter’
the inorganic matter shall not exceed 0.5% and
poisonous seeds too shall not exceed 0.5% of
which Dhatura and Akra seeds (vicia species) not
to exceed 0.025% and 0.2% respectively.

4. Kernels with glumes will not be treated as unsound
grain. During physical analysis the glumes will be
removed and treated as organic foreign matter.

5. Within the overall limit of 1.5% for damaged grains,
the Ergoty kernels shall not exceed 0.05%.

Uniform Specifications for Jowar
(Marketing Season 1996-97)

The jowar shall be dried and matured grains of Sorghum
Vulgare. 1t shall have uniform size, shape and colour. it
shall be in sound merchantable condition and also
conforming to PFA standards.

Jowar shall be sweet, hard, clean, wholesome and free
from argemone mexicana and kesari in any form colouring
matter, moulds, weevils, obnoxious smell, admixture of
deleterious substances and all other impurities except to
the extent indicated in the schedule below :

Schedule of Specifications

S.No. Constituents Maximum Limits (%)
1. Foreign matter 1.5

2. Other foodgrains 3.0

3. Shrivelled & Immature grains 4.0

4. Damaged 1.5

5. Slightly damaged & discoloured 1.0

6. Weevilled grains 1.0

7. Moisture 14.0
N.B.

1. The definition of the above constituents and method
of analysis are to be followed as given in Indian
Standards ‘Method of Analysis for Foodgrains' Nos.
IS : 4333 (Part-1) 1967 and IS : 4333 (Part-ll) 1967
and Terminology for foodgrains IS : 2813-1970 as
amended from time to time.

2. The method of sampling is to be followed as given
in Indian Standard ‘Method of Sampling of Cereals
and Pulses’ No. IS : 2814—1964 as amended from
time to time.

3. Within the overall limit of 1.5% for ‘Foreign Matter'
the inorganic matter shall not exceed 0.5% and
poisonous seeds too shall not exceed 0.5% of
which Dhatura and Akra seeds (vicia species) not
to exceed 0.025% and 0.2% respectively.
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4. Kernels with glumes will not be treated as unsound
grains. During physical analysis the glumes will be
removed and treated as organic foreign matter.

Uniform Specifications for Ragi
(Marketing Season 1996-97)

The Ragi shall be dried and matured grains of Eleusine
Ceracana. It shall have uniform size, shape and colour. It
shall be in sound merchantable condition and also
conforming to PFA standards.

Ragi shall be sweet, hard, ciean, wholesome and free
from moulds, weevils, obnoxious smell, argemone mexicana
and kesari in any form, colouring matter, admixture of
deleterious substances and all other impurities except to
the extent indicated in the schedule below :

Schedule of Specifications

S.No. Constituents Maximum limit (%)
1. Foreign matter 2.0

2. Other foodgrains 1.0

3. Damaged grains 1.0

4. Slightly damaged grains 2.0

5. Moisture 12.0

N.B.

1. The definition of the above constituents and
method of analysis are to be followed as given in
Indian Standard ‘Method of analysis for foodgrains’
Nos. IS : 4333 (Part-l} 1967 and IS : 4333 (Part-
11) 1967 and terminology for foodgrains IS : 2813-
1970 as amended from time to time.

2. The method of sampling is to be followed as given
in Indian Standard ‘Method of sampling of cereals
and Pulses’ No. IS : 2814-1964 as amended from
time to time.

3. Within the overall limit of 2.0% for foreign matter,
the inorganic matter shall not exceed 0.5% and
poisonous seeds too shall not exceed 0.5% of
which Dhatura and Akra seeds (vicia species) not
to exceed 0.025% and 0.2% respectively.

4. Kernels with husk will not be treated as unsound
grains. During physical analysis the husk will
be removed and treated as organic foreign
matter.

Statement-ll

Uniform Specifications for Indian Wheat of all Varieties
(Marketing Season, 1996-97)

Wheat shall

(a) be the dried mature grains of indigenous red, dara,
other mexican and Superior indigenous farm
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varieties viz, Triticum Volgare, T. compactum, T.
sphaerocoocum, T. durum, T. aestivum and T.
dicoccum.

have natural size, shape and colour.

be sweet, clean wholesome and free from moulds,
living insects, obnoxious smell, discoloration,
admixture of deleterious substances including toxic
weed seeds and all other impurities except to the
extent indicated in the schedule below.

be in sound merchantable condition.

not have any admixture of argemone mexicana
and kesari in any form, colourine matter, pesticides,
fungicides and any obnoxious, deleterious and toxic
material.

conform to PFA Rules.

Schedule showing the maximum permissible

limits of different constituents in Fair
Average Quality of Wheat

Foreign
matters
%

Other Damaged grains
food- including kamal damaged broken grains
grains bunt & ergot grains %
% affected grains %
%

Slightly ~ Shrivelled &

0.75

5.00 3.00 8.00 10.0

NOTE :

Moisture in excess of 12% upto 14% will be
discounted at full value. Stocks containing
moisture content in excess of 14% are to be
rejected.

With-in the overall limit specified for foreign matter
the poisonous weed seeds shall not exceed
0.4% of which Dhatura and Akra (Vicia species)
shall not be more than 0.025% and 0.2%
respectively.

Kemels with glumes will not be treated as unsound
grains during physical analysis the glumes will
be removed and treated as organic foreign
matter.

Within the overall limit specified for damaged
grains, ergot affected grains shall not exceed
0.05%.

In case of stocks haVing living infestation a cut at
the rate of Rupee One per quintal may be charged
as fumigation charges.
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6. For weevilled grains determined by count,
following price-cuts will be imposed :

(i) From the beginning of the season till end of
August, the rate of cut will be Re. 1/- per
qtl., for every 1% or par thereof.

(i) From 1st September till end of October, no
cut will be imposed upto 1% while for any
excess, the cut will be @ Re. 1/- per qtl., for
every 1% or part thereof.

(ii) From 1st November till end of the season
no cut will be imposed upto 2% while for
any excess the cut will be @ Rs. 1/- per qtl.,
for every 1% or part thereof.

(iv) Stocks containing weevilled grains in excess
of 3% will be rejected.

Method of Analysis

As given in Bureau of Indian Standard No. IS. 4333
(Part | and Il) 1967 and as amended from time to time
except for weevilled grains which are to be determined by
count method.

DEFINITIONS
Foreign matter :

Includes organic and inorganic matters. The inorganic
matter shall include sand, gravel, dirt, pebbles, stones,
animal fifth, lumps of earth, clay & mud, glass and metallic
pieces etc. The organic matter shall include chaff, weed
seeds, straw and other inedible grains.

Shrivelled Grains :
Kernels or pieces of kernels that are not fully developed.
Brokens :

. Pieces of kernels that are less than three fourth of the
size of full kernel.

Weevilled grains :
Kernels that are partially or wholly bored.
Slightly damaged grains :

Kernels or pieces of kernels that are damaged or
discoloured superficially so as not to affect the quality of
the material.

Damaged grains :

Kernels or pieces of kernels that are sprouted or
internally damaged as a result of heat, microbes, moisture
or weather.

Other foodgrains :

Any foodgrains other than wheat.
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Uniform Specifications for Barley
(Marketing Season 1996-97)

Barley shall
(a) be the dried mature grain of Hordeum vulgare.
(b) have uniform size, shape and colour.

(c) be sweet, clean, wholesome and free from moulds,
living insects, obnoxious smell, discoloration, admixture of
deleterious substances and all other impurities except to
the extent indicated in the schedule below.

(d) be in sound merchantable condition.

(e) not have any admixture of argemone mexicana
and kesari in any form, colouring matter, pesticide, fungicide
and any obnoxious and toxic material.

(f) conform to PFA Rules.

Schedule showing maximum permissible limits of
different constituents

Foreign  Other food- Damaged Slightly damaged ~ Immature &
matter grains grains & touched grains Shrivelled

% % % grains %
1.0 5.0 30 8.0 3.0

1. Within the overall limits of foreign matter the
poisonous weed seeds shall not exceed 0.5% of
which Dhatura and Akra (Vicia species) shall not -
be more than 0.025 and 0.2% respectively.

2. Moisture in excess of 12% upto 14% is to be
discounted at full value. Stocks containing
moisture content in excess of 14% are to be
rejected.

3. For weevilled grains the following price cuts in
addition to the other cuts will be imposed :

(i) from the beginning of the season till the end
of August, the rate of cut will be Re. 1/- per
qtl. for every 1% or part thereof.

(i) from 1st September till the end of October,
no cut will be imposed upto 1% while for
any excess, the cut will be @ Re. 1/- per qtl.
for every 1% or part thereof.

(i) from 1st November till end of the season, no
cut will be imposed upto 2% while for any
excess, the cut will be @ Re. 1/- per gtl. for
every 1% or part thereof.

(iv) Stocks containing weevilled grains in excess
of 3% will be rejected.

4. In case of stocks having living infestation a cut at
the rate of Re. 1/- per quintal may be charged as
fumigation charges.
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Method of Analysis

As given in Bureau of Indian Standard No. IS. 4333
(Part | and Il), 1967 and as amended from time to time
except for weevilled grains which are to be determined by
count method.

DEFINITIONS
Foreign matter :

Includes organic and inorganic matter. The inorganic
matter shall include sand, gravel, dirt, pebbles, stones, lumps
of earth, clay and mud, glass and metallic pieces etc. The
organic matter shall include chaff, straw, weed seeds and
other inedible grains and animal fiith.

Other Foodgrains :
Any foodgrains other than Barley.
Damaged Grains :

Kernels or pieces of kernels that are sprouted or
internally damaged as a result of heat, microbes, moisture
or weather.

Slightly damaged and touched grains :

Kermels or pieces of kernels that are damaged or dis-
coloured superficially so as not to affect the quality of
material.

Immature and shrivelled grains :
Kemels or pieces of kernels that are not fully developed.
Woeevilled grains :
Kemels that are partially or wholly bored.
Himalayan Glaclers

1536. SHRI BHIM PRASAD DAHAL : Will the Minister
of ENVIRONMENT AND FORESTS be pleased to state :

(a) whether any master plan has been drawn up to
save the Himalayan glaciers and fiora and fauna for the
overall interest of the country,

(b) if so, the details thereof;

(c) whether the Government are aware that proposed
acquisition of glacier range area by the Defence Ministry
may cause a major ecological fallout in the North District of
Sikkim;

(d) if so, whether any specific request has been received
in this regard;

(e) if so, whether any discussion has been held with
the concemed ministry; and

(f) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (PROF. SAIFUDDIN
S02): (a) to (f) Information is being coliected and will be
laid on the Table of the House.

Elephant Depredations

1537. SHRI KESHAB MAHANTA : Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state :

(a) whether attention of the Govemment has been drawn
to the news-item captioned “elephant depredafions causing
serious problems” appearing in the ‘Assam Tribune’, dated
February 4, 1997;

(b) if so, the details thereof;

(c) whether the Government of Assam submitted a
proposal to the Central Government to capture 200 wild
elephants; and

(d) if so, the action taken by the Government in this
regard to curb the depredations caused by the wild elephants
is Assam ?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (PROF. SAIFUDDIN
802): (a) and (b) Yes, Sir, the news item has alleged large
scale depredations caused by increase in the elephant
population and shrinkage of habitat. There are also
suggestions that elephant population should be reduled by
large scale capture in order to reduce depredations.

(c) and (d) Yes, Sir, a proposal was received from the
Government of Assam to capture about 200 elephants in
the first year with 100 numbers in the subsequent years in
1991, for the purpose of reduction of elephant depredations.
In 1996, the request for capture of 200 elephants was made
again by the Government of Assam to the Central
Government. Permission was granted to the Government of
Assam for capture of 12 elephants in 1992-93 and 20 more
in 1995-96 in order to evaluate the efficacy of this method
for reducing the depredations. Till date the Government of
Assam has reported capture of 20 elephants only and the
rest are yet to be captured.

Chadha Committee

1538. SHRI RAMASHRAYA PRASAD SINGH : Will the
Minister of AGRICULTURE be pleased to state :

(a) whether there is a Chadha Committee to look into
the various anomalies in the Technical Services of ICAR;

(b) it so, whether the Committee has submitted its
recommendations;

(c) if so, the details thereof; and

(d) the steps being taken to implement these
-recommendations ?

THE MINISTER OF AGRICULTURE (EXCLUDING THE
DEPARTMENT OF ANIMAL HUSBANDRY AND DAIRYING)
(SHRI CHATURANAN MISHRA ) : (a) Yes, Sir.

(b) Yes, Sir.
(c) The main recommendations of the committee are :
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Running scale structure from T-1 to T-9 grade of
personnel instead of existing three categories i.e. Categories
I to lll. Direct entry in the service has been recommended
at T-1, T-3 & T-6 grades. A person may go from T-1, T-3
& T-6 to T-9 level on the basis of entry level qualifications
acquired by a person. A new assessment system for five
yearly promotion based on threshold marks for merit
promotion adopting a quantitative assessment have also
been recommended. For Cat. ill, 7 yearly assessment
system as against 5 yearly has been proposed. The system
of grant of advance increment(s) is proposed to be abolished.

(d) Recommendations of the Chadha Committee were
discussed in the 60th meeting of the Senior Officers
Committee (SOC) held on 17.2.97. In view of the scheme
of Assured Career Progression Scheme proposed in the
Sth Pay Commission the Gowt. has imposed a temporary
ban on amendment of recruitment rules. The Chadha
Committee has proposed major restructuring which will
require approval of Cabinet and Ministry of Finance for
creation of large number of additional posts. Therefore, the
SOC has decided to request Chadha Committee to review
the recommendations in the light of recommendations of
the 5th Pay Commission. On receipt of the revised
recommendations further action will be taken for
implementation of the report.

[Translation]
Handicapped Persons

1539. SHRI MANIBHAI RAMJIBHAI CHAUDHARI : Will
the Minister of WELFARE be pleased to state :

(a) whether the number of handicapped persons is
constantly increasing in the country;

(b) it so, the details thereof, State-wise;

(c) whether a little amount has been allocated in the
budget in comparison to the large number of handicapped
persons;

(d)-if so, whether the Government would consider to
make budget provision in accordance with the number of
handicapped persons;

(e) if not, the reasons therefor, and

{f) the action proposed to be taken by the Government
for the rehabilitation of these persons ?

THE MINISTER OF WELFARE (SHRI BALWANT
SINGH RAMOOWALIA) : (a) to (f) Sample Survey conducted
by National Sample Survey Organisation in 1981 covering
only three disabilities estimated at about 1.8% of the total
population of the country comprising disabled persons. 1991
Sample Survey conducted by the same Organisation
covering four kinds of disabilities estimated 1.9% population
as disabled. Neither of the surveys included mentally
handicapped persons.
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The Sample Survey was conducted only in 15 States.

The budget provision for the handicapped welfare sector
in the Ministry of Welfare is Rs. 45.90 crores for the year
1996-97. The same is proposed to be increased to
Rs. 107.04 crores in 1997-98. There is no special component
Plan for the disabled.

Apart from bringing in a piece of comprehensive
Legislation, namely, The Persons with Disabilities (Equal
Opportunities, Protection of Rights and Full Participation)
Act, 1995, the Government through the National Institutes
and Apex level institutes trains necessary manpower
required for rehabilitation of the disabled in addition to
providing services to the disabled persons. The Rehabilitation
Council of India is working for standardisation of the training
curriculum and of professionals in the field.

The non-Governmental Organisations are being aided
by the Government for undertaking activities aimed at
rehabilitation of the disabled including Establishment and
Development of Special Schools, vocational training centres,
placement services, etc.

The Ministry of Labour (Directorate General of
Employment and Training) assists 17 Vocational
Rehabilitation Centres for the physically handicapped in
different parts of the country. Other Ministries such as Health,
Rural Development and Department of Education also have .-
programmes which have a bearing on rehabilitation of the
disabled.

Under the Plan Scheme—Employment of the
Handicapped—Ministry of Welfare has been providing
financial assistance upto 80% of the actual expenditure
incurred by a State Government in setting up Special
Employment Exchanges for the Handicapped. This
assistance becomes 100% in the case of setting up of
Special Cells in the normal Employment Exchanges. At
present 47 Special Employment Exchanges and 41 Special
Cells are functioning in different parts of the country.

Apart from providing preferential treatment to the
handicapped for allotment of Petrol Pumps, Gas Agencies,
PCOs and Allotment of kiosks and Vending Stalls, a National
Handicapped Finance and Development Corporation has
been set up recently to promote self-employment of pérsons
with disability.

[English]
Refugees from Burma

1540. SHRI ANAND RATNA MAURYA : Will the Minister
of HOME AFFAIRS be pleased to state :

(a) whether the Union Government have issued any
instructions to the States in regard to providing facilities
and priority in the matter of issue of licences and permits to
the repatriate Indians from Burma,
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(b) if so, whether all the States are implementing these
instructions;

(c) if not, the reasons therefor; and

(d) the steps taken to make them to accede to the
instructions ?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MOHD. MAQBCOOL DAR) : (a) Yes,
Sir. Instructions were issued to the State Governments in
1965 that apart from the grant of business loans to
repatriates from Burma, priority may also be given to them
in the matter of grant of licences, permits, etc. where these
are required for any occupation or trade.

(b) No instance of non-implementation of these
instructions has come to the notice of the Government.

(c) and (d) Do not arise.
[Translation]
High Breed Cows and Buffaloes

1541. SHRI BACHI SINGH RAWAT ‘BACHDA' : Will
the Minister ot ANIMAL HUSBANDRY AND DAIRYING be
pleased to state :

(a) whether due to absence of high breed bulls and
buffaloes in Uttar Pradesh especially in the hilly areas, the
breeds of high yield milk cows and buffaloes are not
available;

(b) if so, whether the Government propose to launch a
special programme for the high breed cows and buffaloes
in the Uttranchal areas of the State; and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF THE DEPARTMENT
OF ANIMAL HUSBANDRY AND DAIRYING IN THE
MINISTRY OF AGRICULTURE (SHRI RAGHUVANS
PRASAD SINGH ) : (a) No, Sir. The State Government has
12 bull mother farms for production of cattle and buftalo
bulls and crossbred bulls, including one bull mother farm at
Dehradun which produces Sindhi and Jersey Red Sindhi
crossbred bulls for breeding and producing high yielding
animals.

(b) and (c) The State Government has taken up
distribution of milch cows and buffaloes under the Integrated
Rural Development Programme, the Mini Dairy and the
Development of Women and Child in Rural Areas
programmes. In addition to the efforts of the State
Govemment for cattle and buffalo development, Government
of India has provided Central grant for improvement of cattle
and buffaloes during the current Plan period under the
National Bull Production Programme and Extension of
Frozen Semen Technology Scheme.

[English]
Tissue Culture

1642. SHRI SUSHIL CHANDRA : Will the Minister of
AGRICULTURE be pleased to state :

4 MARCH, 1997

to Questions 88

(a) whether any assessment has been made of the
propagation of tissue culture in the country;

(b) if so, the findings thereof,

(c) the arrangements made to teach the techniques of
tissue culture to the common farmer in the country; and

(d) the names of the food, fruits and vegetable crops
most likely to be benefited by the adoption of tissue culture?

THE MINISTER OF AGRICULTURE (EXCLUDING THE
DEPARTMENT OF ANIMAL HUSBANDRY AND DAIRYING)
(SHRI CHATURANAN MISHRA ) : (a) Yes, Sir.

(b) About 70 commercial micro-propagation units have
been registered for the production of tissue culture plants
for both export and domestic markets. Out of these 30 units
are already in production, producing about 40 million plants
in fruits, plantation crops, ornamental crops, forestry plants,
etc. annually, against an installed annual capacity of 110
million plants.

(c) Tissue culture being a specialised hi-tech area,
entrepreneurship development in this area is being done by
Department of Biotechnology particularly through their
proposed programme of establishment of Micropropagation
Technology Parks.

(d) Tissue culture technology had already been
commercialised in crops like Potato, Sugarcane, Banana,
Strawberry, Citrus, Papaya, Sweet Potato, Cardamom,
Ginger, Turmeric, etc.

[Translation]
Freedom Fighter Pension

1543. SHRI DILEEP SANGHANI : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) whether the financial assistance and facilities are
being provided to the family members of freedom fighters
pension holders after their death;

(b) if so, the details thereof; and

(c) the criteria/procedure laid down for determining the
eligibility of their dependents ?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR) : (a) to
(c) Under the provisions of the Swatantrata Sainik Samman
Pension Scheme, 1980, widows, unmarried/unemployed
daughters, mothers and fathers of the deceased freedom
fighter pensioners are treated as eligible family members/
dependents for the purpose of family pension and other
facilities provided by the Central Government. in genuine
and deserving cases, dependents of freedom fighters who
are not eligible for grant of pension are also considered for
grant of financial assistance from Home Minister's
Discretionary Grant.
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Details of other facilities that are provided by the Central
Government to the family members of deceased freedom
fighters’ pension holders are as under :

(a) Facility of free railway passes (ist Class) to the
widows/attendant, for life time.

(b) Free medical facilities in all Central Government
hospitals and also in the hospitals run by the Public
Sector Undertakings under the control of the
Bureau of Public Enterprises. C.G.H.S. facilities
have also been extended to them.

(c) The spouse of the freedom fighter residing in the
Government accommodation allotted to the
freedom fighter shall be entitied to retain the
accommodation even after the demise of the
freedom fighter for the stipulated period of
allotment.

(d) Facility of telephone connection, subject to
feasibility without installation charges and payment
of only half of the rentals.

Infiltration

1544. SHRI CHHITUBHAI GAMIT : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) whether the attention of the Government has been
drawn to the news-item captioned “Antankiao va Taskaro
ko khaki vardi dhari officero ka samarthan” appearing in
“Dainik Jagaran”, dated December 31, 1996;

(b) the reaction of the Government thereto;

(c) whether any enquiry has been conducted in this
regard; and

(d) if so, the findings thereof and the steps taken to
curb such activities ?

THE MINISTER OF STATE IN THE MINISTRY CF
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR,) : (a) Yes
Sir.

(b) to (d) According to information provided by the State
Government of Jammu & Kashmir, the matter is under
enquiry.

[English)
Income Limit for Social Welfare Schemes

1545. SHRI N.K. PREMCHANDRAN : Will the Minister
of WELFARE be pleased to state :

(a) whether in view of the hike in price index the
Government propose to enhance the annual income limit
for availing the benefits under various social welfare
schemes; and

(b) if so, the details thereof ?
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THE MINISTER OF WELFARE (SHRI BALWANT
SINGH RAMOOWALIA) : (a) and (b) There is no such
proposal under consideration of the Government. However,
in the case of Post-Matric Scholarship for SC's and STs,
the income ceiling has been linked to the consumer price
index for industrial workers and will be revised once in two
years.

Diversion of Forest Land

1546. SHRI VIJAY PATEL : Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state :

(a) whether the Government have received any proposal
from the Government of Guijarat for diversion of forest land
for marble mining in Banaskantha district; and

(b) if so, the steps being taken to clear the said
proposal?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (PROF. SAIFUDDIN
S0Z): (a) Yes, Sir.

(b) Approval for diversion of 190 ha. of forest land for
marble mining in respect of 44 parties operating at Ambaji
in Banaskantha district in Gujarat has been accorded on
27.1.97 under Forest (Conservation) Act, 1980.

Agrarian Violence in Bihar

1547. SHRI TARIQ ANWAR :
SHRI CHITTA BASU :

Will the Minister of HOME AFFAIRS be pleased to .
state :

(a) whether the Union Government have made some
recommendations to deal with the agrarian violence in Bihar,

(b) if so, whether the Government of Bihar has
implemented those recommendations;

(c) if not, the reasons therefor;

(d) whether the Government of Bihar had demanded
more Central forces to deal with the problem; and

(e) if so, the details of the force demanded and provided
to the State ?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR) : (a) Yes,
Sir.

(b) and (c) The State Government has not responded
so far.

(d) and (e) The State Government has requested for
deployment of 15 Coys. of CRPF for a period of 45 days to
deal with terrorist activities in the State. However, it has not
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been found possible to provide the Force due to
commitments elsewhere. However, the Bihar Government
have been advised to optimise their own resources and
manpower to deal with the problem.

New Agriculture Policy

1548. SHRI RAMCHANDRA VEERAPPA :
DR. ASIM BALA :
SHRI K.H. MUNIYAPPA :
DR. KRUPASINDHU BHOI :
SHRIMATI VASUNDHARA RAJE :

Will the Minister of AGRICULTURE be pleased to state:

(a) whether the Government have finalised the Draft
Resolution of the New Agriculture Policy;

(b) if so, the salient features of the Draft Resolution of
the new Agriculture Policy; and

(c) the date by which the new Agriculture Policy is
likely to be announced ?

THE MINISTER OF AGRICULTURE (EXCLUDING THE
DEPARTMENT OF ANIMAL HUSBANDRY AND DAIRYING)
(SHRI CHATURANAN MISHRA ) : (a) to (c) A Draft
Agriculture Policy Resolution prepared by the Government
was recently discussed in a meeting of State Agriculture
Ministers held at New Delhi on 19 Feb., 1997. The major
thrust of the draft Resolution is on :

(i) removal of regional and crop imbalances,
(i) increase in investment in the agriculture sector,

(iii) grant of facilities to agriculture as are available for
industry without the regulatory and tax collection
mechanism of the industrial sector,

(iv) making available inputs at reasonable rates to the
farmers in the proximity of their fields,

(v) easy availability of credit at reasonable rates of
interest to the farmers,

(vi) human resource development,
(vii) focus on agricultural research, and
(viii) relaxation of controls in agriculture sector.

The draft Resolution is under finalisation keeping in
view the suggestions made in the Conference.

Gas based Fertiliser Factproes

1549. SHRI ANNASAHIB M.K. PATIL : Will the Minister
of CHEMICALS AND FERTILIZERS be pleased to state :

(a) whether the production of chemical fertilizers plants
is linked to Hazira (Gujarat) gas pipe lines;
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(b) if so, the details thereof;

(c) the details of losses caused as a result of shortage
of gas to these plants; and

(d) the details of action taken or proposed to be taken
in this regard ?

THE MINISTER OF STATE OF THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SIS RAM OLA) :
(a) and (b) The following fertilizer plants are alimented from
the land fall point at Hazira and by the HBJ pipeline:

(i) Hazira unit of Krishak Bharati Cooperative Limited;
(i) Vadodara unit of Gujarat State Fertilizer Company;
(iii) Vijaipur unit of National Fertilizers Limited;

(iv) Aonla unit of Indian Farmers Fertiliser Cooperative
Limited;

(v) Jagdishpur unit of Indo-Gulf Fertilizers and
Chemicals Corporation Limited;

(vi) Gadepan unit of Chambal Fertilizers and Chemicals
Limited;

(vii) Babrala unit of Tata Chemicals Limited; and

(vii) Shahjahanpur unit of Oswal Chemicals & Fertilizers
Limited.

(c) and (d) In January 1997, ONGC had undertaken a
partial shutdown for 23 days, affecting the gas supply to the
consumers mentioned above. The production shortfall on
this account during January 1997 was 2.02 lakh tonnes.
ONGC has completed the work of platform modification in
the South Bassein field to increase the gas handling capacity
of the platforms. With this, the receipt of gas at Hazira has
increased. ONGC plans to drill additional wells in the Bassein
field, which is expected to further increase the supplies ex-
Hazira and along the HBJ pipeline. :

[Translation]
Terrorist incidents in Punjab

1550. SHRI KRISHAN LAL SHARMA : Will the Minister
of HOME AFFAIRS be pleased to state :

(a) the number of incidents of terrorism occurred in
Punjab during 1986;

(b) the number of civilians, terrorists, security force
personnel killed/injured in these incidents;

(c) the steps taken by the Government to check the
situation; and

(d) whether some persons have to leave their native
places due to these incidents and took shelter somewhere
else ?
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THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR) : (a)
There were three (3) terrorist related incidents in Punjab
during 1996.

(b) Number of Killed  Injured
Givilian 1 2
Terrorist 3 Nil
Security Force Personnel Nil Nil

(c) Following the setting up ot a popular Government in
Punjab in Feb., 1992, the Security Forces in the State backed
by the Intelligence inputs of the Central Security Agencies
had brought terrorism under control and established peace
and normalcy in Punjab. This is evident from the fact that
only three suspected incidents of terrorist violence were
reported in the State in 1996. However, Government is
keeping a close watch on the situation and all necessary
steps including gearing up of intelligence and sharing of in-
formation regarding terrorist activities are being taken.

(d) No, Sir.
[English]
Farming in Dry Land

1551. SHRI B.K. GADHVI :
SHRIMATI BHAVNABEN DEVRAJ BHAI
CHIKHALIA :

Will the Minister of AGRICULTURE be pleased to state:

(a) whether Regional Research Station of Central Arid
Zone Research Institute situated at Bhuj in Gujarat is
experimenting crops to be produced in the dry land;

(b) if so, the date from which this research station is
situated there;

(c) the details of expenditure made over administration
and other expenses for this Station till date;

(d) the production, in terms of money received from the
said Station; and

(e) the results of the experiments conducted at the
Station ?

THE MINISTER OF AGRICULTURE (EXCLUDING THE
DEPARTMENT OF ANIMAL HUSBANDRY AND DAIRYING)
(SHRI CHATURANAN MISHRA) : (a) Yes, Sir.

(b) The regional research station was established in
1987 in village Kukma near Bhuj in Gujarat.

(c) Till date an expenditure of Rs. 22 lakhs in
establishment and Rs. 29.22 lakhs in works (office building,
farm house, residential quarters, underground water storage
tank) totalling to Rs. 57 lakhs has been incurred.

PHALGUNA 13, 1918 (Saka)

to Questions 94

(d) The tarm produce worth of Rs. 98,000 has been
sold till date.

(e) The results of the experiment conducted at the
station are as under :

1. Identification of suitable grasses : Lasiurus sindicus
strain no. 1952, Cenchrus ciliaris strain No. 75
(Marwar anjan), C. setigerus strain no. CAZRI-76
(Marwardhaman).

2. Screening of tree species : Among the tree species,
Neem is more suitable than subabool or Isreali
babool.

3. Identification of fruit crops : Ber cultivar Gola and
seb are most suitable.

4. Alternate Land use : In silvi pastoral system
Cenchrus ciliaris and C. setigerus were grown with
Azadirachta indica and Acacia tortilis.

[Translation]
Crimes in Trains

1552. SHRI THAWAR CHAND GEHLOT :
SHRIMATI KETAKI DEVI SINGH :
SHRI GEORGE FERNANDES :
SHRI PANKAJ CHOWDHARY :
SHRI NARAYAN ATHAWALAY

Will the Minister of HOME AFFAIRS be pleased to
state :

(a) whether the incidents of robbery and looting in trains
have increased during the last three years;

(b) it so, the number of incidents of robbery and looting
in trains reported during the said period and the value of
items looted along with the persons killed/injured in these
incidents; and

(c) the measures taken/contemplated to check such
incidents in future ?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR ) : (a)
and (b) Available information is given in the Statement.
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